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PARLIAMENTARY DEBATES

(Part II—Proceedings other than Questions and Answers)
OFFICIAL REPORT

ki
HOUSE OF THE PEOPLE
Thursday, 6th November, 1952

The House met at a Quarter to Eleven
of the Clock.

[MR. SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

11-45 a.M.
PAPERS LAID ON THE TABLE

STATEMENT re: AVIATION SHARE OF PET-
RoL Tax FuNnp

Mr. Speaker: The House will pro-
ceed to the next business now, papers
Tﬁ: be laid on the Table. Shri Jagjivan

am,

The Minister of Communications
(Shri Jagjivan Ram): 1 beg to lay on
the Table a statement showing the ob-
jects on which the aviation share of
the Petrol Tax Fund was expended
during the years 1950-51. [Placed in
Library. See No. P-84/52]

PROCEEDINGS OF ELEVENTH SESSION OF
INDIAN LABOUR CONFERENCE

The Minister of Labour (Shri V. V.
Giri): T beg to lay on the Table, a
copy of the Summary of Proceedings
of the Eleventh Session of the Indian
Labour Conference held at New Delhi
in August. 1951, [Placed in Library.
See No. IV. R.O. (38)]

INDIAN TARIFF (FOURTH AMEND-
MENT) BILL,

w - Minister of Commerce and In-
ustry (Shri T. T. Krishnamachari): I
beg to move for leave to introduce a
JBk::ltl {gg&her to amend the Indian Tariff

78

Mr, Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Tariff Act, 1934.”

The motion was adopted.

Shri T. T. Krishnamachari: I intro-
duce the Bill. :

FOOD ADULTERATION BILL

The Minister of Health (Rajkumari
Amrit Kaur): I beg to move for leave
to introduce a Bill to make provision
im;d the prevention of adulteration of
(o] .

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to make provision for
}!hed prevention of adulteration of
00 'll

The motion was adopted.

Rajkumari Amrit Kaur: I introduce
the Bill.

ESTATE DUTY BILL

Mr. Speaker: Now, the House will
proceed with the further consideration
of the following motion moved by Shri
C. D. Deshmukh yesterday:

“That the Bill to provide for the
levy and collection of an estate
duty, be referred to a Select Com-
mittee consisting of Shri M.
Ananthasayanam Ayyangar, Shri
Khandubhai Desai, Shri N. V.
Gadgil, Shri D. K. Borooah,
Shri R. Venkataraman,
Nitanand ., Kanungo, Shri
Feroz Gandhi, Shri T. N. Singh,
Shri B. K. Das, Shri Balwantrai
Mehta, Shri S. N. Agarwal, Shri-
mati Anasuyabai Kale, Shri P. T.
Chacko, Shri N. Keshavaiengar,
Shri U. S. Malliah. Shri S. Sinha,
Shri C. D. Pande, Shri Tek Chand,
Shri Hariharnath Shastri, Shri

* Introduced with the previous sance
tion of the President. P
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Munishwardutt Upadhyaya, Shri
Sadath Ali Khan, Shri Radheysyam
Morarka, Shri K. P. Tripathy, Shri
N. C. Chatterji, Shri B. Rama-
chandra Reddi, Shri K. A.
Damodara Menon, Shri K. S.
Raghavachari, Shri Tulsidas Kila-
chand, His highness Maharaja Shri
Karni Singhji Bahadur, Shri V, P.
Nayar, Shri K. K. Basu, Dr. Lanka
Sundaram, Shri B. R. Bhagat, Shri

< Mahavir Tyagi and the mover
with instructions to report by the
last day of the first week of the
next Session.”

Shri Gidwani (Thana): I rise to sup-
port the Bill, but I must frankly state
that I was disappointed at the speech
made by the hon. Finance Minister. He
stated two reasons for bringing forward
the Bill. One was economic, and the
other was social. As regards the econo-
mic aspect of the Bill, he did not give
us any exact figures, or any approxi-
mate idea as to what will be the yield
from the levy. As regards the social
dspect, Trom the way in which he ex-
pressed his opinion on the Bill, it ap-
peared to me that it was apologetic,
hesitating and as if he had no heart in
the business. I would not blame him
personally because, after all, he did not
belong originally to the Congress. There-
fore, he was not expected to fulfil the
promises given by the Congress repre-
sentatives. I may remind here that in
the Jaipur session after independence,
the Congress stated its new objective.
The objective of the Congress was the
establishment of a claseless and caste-
less society. I do not find any stress
or any step towards that direction in
the proposed Bill. Not only that. I
find that it is so halting, that even
after it is passed, one does not know
how far it will bring any benefit, or
the amount of money that will be avail-
able to the various States for carrying
on their planning schemes.

There are two blocs in the world
today—the Russian or the Communist
bloc, or the countries dominated by
Communist ideology; and the capital-
istic bloc. In Russia and other com-
munist countries, there is no questien
of any such Bill because property has
been abolished, as they say, in the indi-
vidual sense. As regards the other
bloc. I find in the United Kingdom this
tax has been levied as early as 1894,
and in France it was Iin 1796, in New
Zealand in 1881, in Canada it was in
1892. in Japan it was in 1908, in Ceylon
it was in 1919, in South Africa it was
in 1882, and in Pakistan in 1950. So,
our Government has, after all, brought
this measure with great reluctance, so
that the duty may contribute some-
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thing to the total revenue. In Great
Britain death duties contributed 10'7
per cent. of the total revenue and in
the U.S.A. they formed 5 per cent. of
the federal taxation and 4 per cent.
of the State revenue during pre-war
years. Therefore, 1 wanted to know
exactly how much revenue will this
levy bring. About that we have been
given no information. It is in the
limbo of oblivion. We do not know
how much it will bring, and the per-
sonnel of the Committee also shows
to me that it is a very, very mild affair,
and it is not goimg to bring us to a
socialist state for which the Congress
has been fighting for so many years—
whether we call it socialist state or
Ram Rajya. Gandhiji used to call it
Ram Rajya. I do not find any signs of
Ram Rajya in this Bill.

It is, after all, a good step in the
right direction, but I expected a more
forward step, a more progressive step,
a more revolutionary step; I expected
a Bill by which there would be com-
plete liquidation of property in India.
But even after 5 years, 2 months and
20 days of the attainment of freedom,
this measure has been brought which
even psychologically will not enthuse
the country. I was trying to listen to
Shri Deshmukh’s speech yesterday very
carefully, attentively and patiently, and
I wanted his speech to create the
psychological effect which he wanted.
I am told the Planning Commission or
he has said that it is not from the
economic point of view so much that
they have brought this Bill. but it is
from the point of view of producing a
psychological feeling in the people that
our Government is moving towards a
socialist state. I am afraid his speech
and the measure that he has moved
are not going to create that atmosphere.

However, it is in the right direction;
something is being done to eliminate
the disparity in the ownership of pro-
perty in the country. Ours is a poor
country, and millions are still suffer-
ing. They have not felt the glow of
freedom. Their meagre wants have
not been satisfied. Probably in some
States some people are suffering more
than what they were suffering previous-
ly. I would not go into this matter.

I welcome this measure, but I again
warn about one thing, {.e., if we hand
over the moné¥ to the States, we must
be careful that the States spend ¢-=»
money properly. I belonged to a State
which i§s at present in the hands of
the énemy. Today, I belong to Bom-
bay State. And in Bombay State
there is a person called Shri Morariji
Desal who 1s experimenting on thé
revenues of thé ' ecountry. He hag
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some fads. His Government's policy
regarding prohibition has proved a
complete failure. I belong to a con-
stituency called . Thana District ccnsti-
iuency and Mr. Deshmukh’s c¢onsti-
tuency is adf‘oininz to it. I have toured
in the constituency during my election
campaign for one month and a half.
Even after the election, I havz v'sited
the constituency, and I know that as
a result of this prohibition, the only
village industry which is flourshing
in that area is the illicit distillation
of liquor. Therefore, I say let Bom-
bay State not be dgwen a pie till they
scrap this wretched scheme which is
doing ho good to the people.
Similarly, I was surprised to read
only the day before ivleste:'da:v,
that the Punjab Government have post-
poned the sessions of their Assembly
and Council for a fortnight to engage
themselves in Congress  delegates’
elections. Twentyfive thousand rws
of the public exchequer are wasted as
a result of this.

Mr. Speaker: Order, order. It would
not be proper to bring in here the ad-
ministration of the provinces, because
the persons whose administration is
being criticised have no chance of
having their say in this House. I wait-
ed to know as to how far the hon.
Member was carrying his argument.
but when he began to cite instances, I
thought I must invite his attention to
the irrelevancy of this, and also the
impropriety of carrying on that kind
of thing in this House.

Shri Gidwani: I bow down to your
ruling, Sir, but T want to submit that
I thought it was relevant because it
has been provided that the revenues
derived from this levy will be handed
over to the states.

The Minister of Revenue and Fx-
penditure (Shri Tyagi): It has been
provided so, because it is enjoined in
the Constitution that one of the duties
which shall be assigned to the States
is the estate duty in respect of property
other than agricultural land.

Shri Gidwani: It is therefore that
I thought it was relevant.

Shri Syamnandan Sahaya (Muzaffar-
pur Central): The hori. Member's point
is now further strengthened.

[MR. DEPUTY-SPEAKER in the Chair]

Shri Gidwani: I said that there
might be some people who may be op-
posed to this tax. It is a good tax, a
just tax, and that any one who will
have to pay this tax will not feel any
pain, anxiety or misery because the
levy is made alter his death. From
that paint of view, I do net think that
any person who has got surplus money

need worry about i.
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There is a belief among orthodox
Hindus. Even when a person is on his
deathbed, if his relations bring all or
some portion of his property and he
touches it with his hand, and that pro-
perty is given in charity, he
was supposed to go to Heaven
after his death. As regards the Mussal-
mans also, the same thing is there.

As regards the other points of the
Bill, we shall deal with them when the
Bill returns from the Select Committee.
We are living in the revolutionary age,
we are living in an age when capital-
ism is going, and when every person
demands equality and fair deals.

Shri Syamnandan Sahaya: What
does the hon. Member suggest?

Shri Gidwani: We are living inr an
age of great changes and revolutions.
let us not be backward, but go for-
ward. I hope the Select Committee
will remember the changing times in
which we are living, and make recom-
mendations which will be worthy of
the Government that claims to be a
Congress Government.

With these words, I
motion.

Pandit K. C. Sharma (Meerut Distt.-
South): I support this Bill because it
is in consonance with ihe prevalent
system of duties all over the world.
Much has been expressed in the Press
against this Bill, and the point has been
made that it would be a novel experi-
ence in the field of taxation. It is far
from the fact that even as far back as
700 B. C. the death duty existed in
Egypt, and as far back as 169 B. C. this
was prevalent in Rome. Here in India
at the time of the Moghuls, there was
a tax on the transfer of property after
a person’s death to the successor. Even
now, before freedom was attained, in
the Rajputana States, there were death
duties in existence. So, it is not a
new experiment in the field of taxation,
and as the hon. Minister told us yes-
terday almost all the big countries—
the only exception among the major
countries being India—have got this
duty. It has not affected, as so many
people say, the capital formation or
th- development of the industries in
any way whatsoever.

12 NoowN

Then the question arises whether as
a tax, the estate duty is a good or a
bad tak. From all canons of public
finance and good taxation, I venture
to submit that it is a good tax. From
the point of view of ability to pay or
from the point of view of certainty of
filnance or that of economy, the money
is avaijlable, and the property is worth
a certain amount, and so it is con-
venient to pay when the property passes

support the
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on to the successor, and there is no
difficulty whatsoever. Much has been
made out about whether it is against
the fundamentals of the Hindu Law,
or the fundamentals of the Muslim
Law, but I beg to submit that it is not
against anybody's fundamentals when
it is a question of the country’s develop-
ment or the maintenance of its free-
dom. Freedom cannot be maintained
unless there is abundance, and freedom
without abundance is a meaningless
- conception. In order to produce more,
we have to subsidise the major plans
for greater production, and for that
money is necessary. If money is neces-
i.sar_\r. taxation is the inevitable corol-
ary.

The third question is whether the
estate duty is leviable after the death
of the owner of a property, because as
the property was being created, the
owner of the property was aying
taxation on the income; the tax having
been paid in the course of the acquisi-
tion of the property, there remains no
right of the State to further taxation
after death of the owner. To this I
beg to submit in the words of Sir
William Harcourt in 1894,

“Nature gives man no power
over his earthly goods beyond the
term of his life. What power he
possesses to prolong his will after
his death. The right of a dead
hand to dispose of property is a
pure creation of the law, and the
State has a right to prescribe the
conditions and the limitations
under which that power will be
exercised.”

I hope no further argument is needed,
so far as the right of the State to levy
a duty on the property after the death
of its owner, is concerned.

The next question is whether such a
duty chould be levied at this time. As
I said before, ours is a very big coun-
try with a great future. With vigour
and wision, the people are eager to
develop a great future for this land of
ours. Now it is a simple rule of life
that if you do not move forward, you
are bound to recede, and therefore a
country with 360 million people with a
glorious past and an expectant future
cannot remain standstill. If it cannot
remain standstill, it has to grow; and
if it has to grow, investment is neces-
sary for the development plans, and
jt is urgently necessary -because the
time is running against us. It is there-
fore in the fitness of things that this
duty should be levied at the present
time so that the Planning Commission
may get more money, and th! may
'be facilitated to grow and p.
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Then, Sir, as the previous speaker
said, there is one great advantage as
in so many other countries but much
more in this country; because for the
last century and a half this has been
a static affair. There is a class of
traditional idlers doing nothing, be-
cause they are safe and secure, with
no danger, no fear either of famine or
of war or any catastrophe whatsoever.
Therefore, this class which is doing
nothing, knowing nothing and caring
nothing must be made to do something

"and this class, I believe, would exert

itself and it will also eliminate a sort
of class bitterness and class conflict.
For production and for the building up
of the country, peace and security are
necessary factors. Already there are
some signs of uneasiness and the proof
is there in the House; after the great
leadership, and a well-organised and
well-spread organisation with vast re-
sources and a huge propaganda
machine, the next best element in the
House is the Communist Party. This
is a proof that things are not so easy;
they are not so simple as they look to
be. Therefore, it is time for us to
move and eliminate what is called the
unacceptable inequality in the stature
of the People, in their status, in their
income, in their way of life and in their
way of work. So from the viewpoint
of the future and from the viewpoint
of peace and prosperity, this levy is
necessary because it tends, though in a
very small degree, to equalise the in-
come of the people. Now in this coun-
try, as the Finance Minister in his
speech said, only a small number of
people have got a lot of wealth; the
majority of the people are poor. By
this Act this is not going to be equalis-
ed, but there are tendencies. There is
something to be done in that direction.
There is a movement, there is a step
and that step will have a great psy-
chological effect on the minds of the
majority of the people as well as on
the minds of the traditional idlers, that
it is time to move and work and con-
tribute to the common benefit.

Bilvlnth these remarks I support the

it dto it ilnﬁ(q-n)ﬂ'
@ fadas & ol awdw 7 a<
Fear g | A Ay & xw awve &
fred 2o § aw o= awfea & fadedt-
sdow FE o A0 www
¥ fow swc ¥ qz Fealwar gy
g 8, I9 TR A ¥ 7 Twwar fw
IqTAT WYY WY FIIET T | TY qW
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TR 93 ToT X ISAT AT @TE |
T At g g e AR aw fier 3
% f& 78 awoadl TR T OF ww
g 7 gwwa g fr awfa & waw
@ AR gwfa & mifos F A &
IR 99 & I ¥ FS AT GHAAIR
FTRAR FWAGE, AT G
W Y™ @ J@r Y % @r g, A
W & swr g § ag T A A
T &1 o T T TR §
fo ag ot goafg w1 & &, & 7Y
quwaT ff 9 W@ & TE 9%
T %7 R | g faege Ao |
FOFT, TOT qIfE Y GeftaTdr g
g agiaga Eng ¥ qgFX & Pohfy
AT ATt T AT Goft ST F
e T | T §9W & (% gg gHTIETE
¥ TR TCEF T G, AT A quTE
¥ A wramaFar @Y §

@O a@ ag § f5 awfa =
fadediFeor A9 ®Y FT § AR AW
afz qwerd & fe @t aga o gt
7 g § @ s wafa w sifaa
FGTA FLHNTEFA g « fo geafe
FARAS & AT & R Iq R
AW ST @A § &), 99 Fr aqf|
FARE N 3@ A A A E)
# gagar g f& 9 wwfe § 99 @
T AT WHQ §, THA ¥ TG TR
g, wmef &= (Property tax) 3t
T & Fa fdw g d0 owd
(Death Duty) T 8 &, <= forw
FHIT § oy €9 IR AW @ § AR
ae AR ¥ o faw ot g #§ 9
¥ F T HT IO F4T EH I T
¥ og &1 QW fEoTT STEAT §
fergeam & 9 serafiere fasm §
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I FTA A AYT AT gAR qgT wwafe
w1 fadwr ar € | @9 S
i fs woT d aeh a8 °FF A
geafer et &, 3few agt ot oTR
N fae & w07 & a1 @ Afgal F
forertt areafir et § 5 1 Fadedraor
o g, e ww Faad A

T forey &7 gvafa Y Tedt @7 FEAT
qUga & A & wgw {6 e & qEAw
T § | ST AR fgrgeamm #i afcfeafa
frm g1 drde F g i v e awefn
TS FT FTH A AT AT I § FEAfA
FT HE AG AT | A F( AT IS

S F N A FTAE WA AR
gfwelt 71 g oF anedr  fme
wgfr ¥ RoaT At € | 9@ @
awfe § | AR A aAd WA E I
{¢ AT FT AT § I I Tg F TGN
@1 T, BT JT /%o W &
FTFTE SHF AW F XA g I
1 g1 § | I faar FY TAW FE
¥ e w1 A A g &) 9y I
¥ 99§19 99 I gEiA A T W
¥ qHY A | F9 agl & fae arer
Feald 9T 9g T AL &, 99T o1 7
& awfa aw F@ & a8 W 7
fear mar & | wafed & s e
f faamere & @19 19 7 feeg 7 faw
¥ gra FTH @ 77 w1 A o,
iﬁ.ﬁ-a—q SANT § AT qHF GG

" IF F IR AT T FT FTW

T FEva 9gfa I ATMA TR E |
at gfy fasas waf &, o gzt @
F qre o7 WY & qEY A agy § | 4
faar &, A QAT 7, IR A T A
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[=Y @0 Sfro Zaaid]
€, 4 Yo, Roo a7 ¥ AT TTW W
1 @ E ) cew miew d §, w
faqr ot @, @@y W @, qREm@r
Wogr, w@r aft € ¥ aqg W
AT W E, T W gAWT oW
v & wmfes @ &1 s
T TH FT G0 FT Q@ & | AT ATIHT
W g faame o1 & smac ew &
fesr #1 oY R § § ¥ I
A9 IQ IGE A Tg a1 AT FAW
1 grit | faddrwoor s amw E,
afeT 99 ¥ aq & @rg 7y framrx
qgfT £ wWTT FH FT AT qTATE
)@ IF A g

A A ag g o 7 s
fFmawd aga a5 ar Fam
gfa §ag i aea g (oA &
a1 FT qfeq IW F wifew sarar § a1
¥z 3awd (Landless Labour-
ers) | SrF ¥ g9 dF @
|7 X § 3fFT T uF ey FgA
oAt geafer w1 wifes QAT § 1 F
Iy weafa &1 sqaq @7 gL aoe
¥ gy Tt st | e R OE
&t F TS 9T T FT JGL A
aeT g |

AT ¥% F gW @A § f5 wmwe
wrzg (market price) W ¥
WaEF AT | gt 7 A ATHE
g 99 wEnr 9§ & fafewa
asa sm § w0 qar & fod
Imfadl & fasie wrawr @A &
MR @ N Haa qor dwq w
aga Jqadt § e FX B TW
JGH! FAT TET | I ¥ AX { GHEAT
g fr gz (estate) & Z#¥ ITFT
& 9w | g A A € 5 qe g
NI ¥ e faov areh § A fax
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Wt w& dw {7 q¥T 9 STy g )
Tt 7w w7 gl awfo A W
SMAT FATT EY GHAT § AT HH
qod qgt W 7 aga & O O &
afer g 1 oot F g @ &
A forwr Y Fre g awmeT 1 (urban
property) % & s1ow /g7 &
g, T 37 a3 9X A7y wy dFw v
AT IT W FAAT IF T AT
& FTXOT SN X qga Afa @A
™ T 0 ¥ wwwar g e ww fa
FY W FQ a7 gg ) e (Pro-
vision) & I N @ FI F AW
& favgas &1 gwda wTAT IRY &
at i A e oA 9w FT AR
ox far agrgfamgufe swae
qET AU dErE & g & A
g gt § gg #X TG e
Tt AR I A q ® 99 @Y v
g IR @ RO qiF F AR R &
qg FT[A S ATET § | A
(uniformity) e & feg &=
(centre) ¥&@ ® 9 T @ §,
Frre AT g § qg 39 AG e
A ar# & w7 & S | ol At
Fme aEr g | A AT g e qare
@ g @ o fee wmaE Te §
qTeg @ &1 W G | § qwwar
g fr x@ g¥ & dadwa 7 feferfn-
dww (discrimination) & &=
oifgd | XX T wwar § fF
T @« Al W) I F @ FLH B
qrer faar o | orer AW F AHTA HY
&y #t gea § AR ATIRTT SR Y
T FEAT ATAF & | T 1 & foq
gfyg aX woqw o & S W
ST T AT AT AR £ 1
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| & TR By A qw A arfer g
fadi wifs 37 Sra@ @@ g aTE
FY faear ol @Y1 FifF ag amrae-
&&A (uncertainty) gt @&
qar gl & & feaar &/ s
14 fod 39 FRJTTTY § FET I
Faife FAaiEr AR TATN FEATE
fes (Finance’Bill) # fafewa
g | €T Y ag Jma & 9% et 9%
Jg R AT FT A | W@ A
T g ardl B TS FT g9 faugs w1

qg X TAAr A wrgAr § |
LN

Dr, Lanka Sundaram (Visakhapat-
nam): I am grateful to you, Sir, for
giving me this opportunity to intervene
in the debate on this Bill at a very
early stage. After listening to the
eloquent speech of my friend Mr. Desh-
pande, whose Hindi idiom and elo-
quence I can appreciate but not emulate,
it is rather difficult to proceed with the
debate with any sense of reality. And
yet, Sir, with your permission, I pro-
pose to confine myself specifically to
the Bill as introduced in this hon.
House and also to the speech made yes-
terday in introducing this Bill by my
hon. friend, the Finance Minister. I
believe that this particular Bill has not
come a day too soon. (An Hon. Mem-
ber: Rather late.) In fact the che-
quered history of this Bill during the
past several years is conclusive proof
that the aims and objectives of the
Government are more or less defeated.
and if not actually totally defeated, at
least circumvented by certain classes
of wouMld-be-assessees who might
have been there at one time and who
ma’y not be there now or tomorrow.

Shri Gadgil (Poona Central): If they
die, their successors will be assessed.

Dr. Lanka Sundaram: I will come to
* that point of my hon. friend Mr. Gadgil.

An Hon. Member: Sir, if I remember
aright, my friend is on the Select Com-
mittee. Is it not already the convention
that Members of the Select Committee..,

Mr. Deputy-Speaker: It is not an
inviclable rule. Normally, the rule is
that Members who are on the Select
Committee will not be allowed to dis-
cuss the matter here. But in excep-
tlonal cases, like an Estate Duty Bill
or this magnitude—it is a very im-
portant Bill and not only Members but
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people outside are also watching it—
whoever can shed light on this import-
ant Bill I am prepared to call him
And if any Member thinks that a parti
cular point which he wants to emphasise
has been overlooked by this Bill, I am
prepared to allow him. Therefore I
will treat this as an exception, but it
does not mean that I am going to call
all the Members of the Select Com-
mittee,

Dr, Lanka Sundaram: I thank you,
Sir, for your ruling. I stood up in the
confidence that on previous occasions
the Chair has given permission on
issues of this character to Members
whose names were put on the Select
Committee.

I believe that this particular Bill,
that is the Estate Duty Bill, is only a
logical extension of social legislation
of the type represented by Zamindari
abolition, in this country. I always
felt that when Zamindari abolition
legislation was widely taken recourse
to all over the country, the absence of
a Bill of this character on the Central
Statute Book would indeed be a most
unfortunate thing. I was rather heart-
ened yesterday when I listened to the
Finance Minister as he referred to the
social objective involved in this Bill.
Now the entire legislation of all the
vears of the past quarter of a century
does not give me an illustration of a
measure with a specific social objective
kehind it, and to this extent I welcome
this Bill in principle wholeheartedly.

As I have said I propose to limit my-
self to the provisions of the Bill with-
out going much into the ideological or
other considerations referred to so elo-
quently by some of the speakers who
have preceded me. Item 87 in the Cen-
tral List of the Seventh Schedule, Mr.
Deputy-Speaker, makes “estate duty on
property other than agricultural land”
a central subject. Item 48 of the State
List of the Seventh Schedule makes es-
tate duty in respect of succession to
agricultural land a State subject, with
the result that as the Finance Minister
said yesterday, a sort of procedure has
been taken recourse to so that the Cen-
tre can legislate on a uniform basis.
The Finance Minister was good enough
to say yesterday that all the States
constituting the Republic of India, bar-
ring West Bengal, Travancore-Cochin
and Saurashtra have passed necessary
resolutions through their legislatures
asking the Government of India to
undertake this legislation. Article 252
is very clear on this point. It shall be
lawful for Parliament to pass an Act for
regulating that matter accordingly, and
any Act so passed shall apply to such
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States and to any other State by which
it is adopted afterwards by resolution.

I have got some little worry here.
I do not take such a tragic view as
my hon. friend Mr. Deshpande has
taken a few minutes ago, that West
Bengal, Travancore-Cochin and Saura-
shtra may not after all come into the
picture. But I do say in the same
breath that, knowing as we do the
enormous controversy which is now
raging all over the country as regards
multiple point tax or single point tax—
I am referring to the Sales Tax Legis-
lation and also the Bill passed in the
last session—it occurs to me, that some-
thing more than this permissible con-
sent will satisfy the needs of the coun-
try. Because I have got a feeling that
if by any chance any of the States,
namely West Bengal, Travancore-Cochin
and Saurashtra, actually stays out,
there will be black patches in this coun-
try as far as the enforcement of the
legislation now before this hon. House
is concerned. Having said this I would
like to refer to clause (2) of section
1. that this particular legislation ex-
tends to the whole of India except
the State of Jammu and Kashmir. I
recognise that we in this country have
got to be extremely careful in refer-
ring to any action relating to the affairs
of Jammu and Kashmir. I have got
here the Constitution Act, Section 370.
1 think there is a possibility for this
hon. House to arrive at some sort of
arrangement whereby the proposed
legislation for the enforcement of the
Estate Duty can be extended to Jammu
and Kashmir. I am here to say freely
that I am not asking for, nor intending
to press for..the deletion of Clause (2)
of Section I of the Bill before this
House. Article 370(b) (1) runs as
follow:

“those matters in the Union List
and the Concurrent List which, in
consultation with the Government
of the State are declared by the
President to correspond to matters
ete.,........oeenn. "

Here we have as colleagues in this
hon. House six representatives of
Jammu and Kashmir. I make a sug-
gestion to them, that on the floor of
this House they should come forward
with some sort of assurance that the
permissible provision contained in
Article 370 (b) (1) would be availed of.
Because it something like that is not
done then there will be two distinct
categorieg of territories in this country,
which will be a most unfortunate thing
indeed. I quite see that Article 370
is a tranmsitory provision, but still we
cannot allow it to continue for ever
even In the case of very innocuous non-
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political measures like the Bill before
us. I believe there are a number of
precedents in British parliamentary
history which will be of assistance to
us. The Members from Ireland when
they took part in the old days in the
debates of the House of Commons never
did so in respect of legislation affect-
ing the whole of the British Isles, but
took part in the divisions etc. only
concerning Ireland. I am meaking a
suggestion here, with due deference to
the Constitution, namely, that our
friends from Kashmir should give us
an assurance that they will press their
Government to come forward with re-
ciprocal legislation based on consulta-
tions with the Government of India
at Government level in order that Sec-
tion 1(2), namely, the exemption of
Jammu and Kashmir, will not beggme
a stumbling block to the impl ta-
tion of such a very important measure
like the present one, from an economic
and fiscal point of view.

Having said this, I propose with your
permission to discuss one or two very
important points raised in the speech
of my hon. friend the Finance Minister.
He made a very broad statement yes-
terday, namely, that as regards capital
formation, incentives to production etc.,
there will not be many difficulties when
this Bill is passed into law. Statistical
data in this country is extremely ne-
bulous, and there is not much precision
about it. Still, such of the statistics as
are available at the moment on this
aspect of the question which I am rais-
ing in this debate are very clear. The
public sector of fixed assets excluding
transportation are estimated to be of
the order of Rs. 1236 crores and the
private sector is estimated to be of the
order of Rs. 1472 crores. I am making
a reference to these estimates for the
very valid reason that yesterday in
his speech the Finance Minister said
that the possible transference of pri-
vate property to joint stock companies
etc. will not be much of a bother for
us. In fact, he said that he would wel-
come such conversion of private pro-
perty into joint stock companies. 1
hope I am quoting correctly. \

The Minister of Finance (Shri C, D.
Deshmukh): Yes.

Dr. Lanka Sundaram: The problem
is this. With nearly Rs. 1500 crores
of private property stated to be in pri-
vate hands, there is a distinct possi-
bility of this property being converted
into joint stock companies, trusts etc.

Shri C. D, Deshmukh: May I know
where these figures are from?

Dr,. Lanks Sundaram: Estimates,
newspeper reports, etc.
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Shri Gadgil: After all they are
“guess-estimates” !

Shri C. D. Deshmukh: I was anxious
to look them up comprehensively. That
is why I asked.

Mr, Deputy-Speaker: I thought they
were takerl'l 1yrom the National Income
Committee Report.

Shri C. D, Deshmukh: That is what
I thought also, and I had hoped that he
was going to say so, but apparently
that is not so.

Dr. Lanka Sundaram: But I believe
I have made an attempt to make them
as reliable as possible, because any esti-
mate is as good as the other. In gacé
I shall be grateful to my hon. frien
if he can give the proper estimates,
because he is in a better position to
give them than a non-official Member.
Yesterday, he said that the fiscal and
psychological effects of this duty are
not damaging to savings and capital
formation. I agree with him that every-
thing depends upon the exemption limits
and the rates of taxation, and I have
no quarrel with him in this respect and
propose to say nothing about it on this
occasion, because these are matters for
the annual Finance Act and I am sure
this House will have an opportunity
to discuss them at the time of the
next Budget, provided this Bill goes
through.

I.have got here a book written by
my hon. and esteemed friend, Shri
Gadgil, when he was Minister, in con-
junction with Shri Vittal Babu, on death
duties. I consider that there is a very
important statement in it which, with
vour permission, I should like to read
for the benefit of this honourable House.

It rung thus:—

“Moreover, it has been the ex-
perience of many countries in the
world that if the minimum exemp-
tion is kept at a sufficiently high
level, the revenue-yielding capacity
of the duty is great. The main
consideration that weighed in the
matter of raising the exemption
limit from £100 to £2,000 in 1946
in UK. was that as many
as 150,000 out of 200,000 estates
which were previously liable, ceased
to pay estate duty. The result was
that the cost of the exchequer was
only £2 million compared with the
total yield of estate duty which
was over £100 million. The new
exemption limit relieved the ex-
chequer of bothersome and costly
inquiries and investigations into
a large number of small estates. It
was estimated that out of the 50,000
estates, which would be still liable
for, more than 30,000 would have
their liability reduced, and the
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imposition on some 7,000 would
remain unaltered. The total yield,
despite the exemptions and reduc-
tions went up to nearly £22
million.”

I quoted this passage because unforiu-
nately in his speech my hon. friend
yesterday made a reference to the pre-
vious Bill in the previous House. I
was not quite clear as to what he meant
to convey, but this is what he said,
gngle I am quoting from yesterday’s de-
ate:—

“Hon. Members will observe that
unlike the last Bill the present Bill
does not itself contain a provision
regarding the minimum exemption
limit. Why the last Bill contained
such a provision, I am unable to.
say now...unless it be that it was
felt that prescribing a minimum
limit in the body of the charging

' Act itself gives sanctity to it.”

I have quoted these two passages in
order to bring to the notice of this hon.
House the need for some sort of mini-
mum exemption limit being incorporat-
ed into the body of the present legisla-
tion itself, because to my mind it wilt
give satisfaction to almost every sec-
tion of the community which is likely
to be affected by the legislation,

_Mr. Deputy-Speaker: Is there no
difference between income-tax and es-
tate duty? A man goes on earning in-
come, but he does not die every year.

Dr. Lanka Sundaram: That is why
I said that some sort of fixation of
minimum limit that was attempted in
the last Bill hag been dropped in the
Bill, and I would like to have a cogent

answer from my hon. friend why this
is so.

Yesterday, the Finance Minister said
that this particular Bill need not wait
till the completion of the enquiry which
is likely to be undertaken by the Taxa-
tion Enquiry Committee, Last month
on the 14th and 15th the Finance Minis-
ters of the country met and I have no
possibility of knowing exactly what
has happened in that Conference, but
such of the Press reports as are avail-
able clearly show that the question of
incentives to production, capital forma-
tion etc. are matters for investigation
by thg proposed = Taxation Enquiry
Committee, with the result that any-
thing done in this Bill will have far-
reaching effects, and the Government
have got to remember this in the con-
text of the work which is to be turned
out by that Committee. That is why
1 was rather surprised to hear the
Finance Minister say yesterday that the
Taxation Enquiry Committee can go on:
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with its work without any reference
to the passage of this Bill in this House.

I do not know how much the Finance
Minister hopes to get through the im-
Pplementation of this Bill when it is
Ppassed into law. At the moment the
total taxation imposed by the Govern-
ment of India and the State Govern-
ments is of the order of Rs. 600 crores—
1 am talking of the 1950-51 estimates.

Shri Bogawat (Ahmednagar South):
Your estimate is too low. It is Rs. 950
«Crores.

Dr., Lanka Sundaram: I am talking
.of taxation proper.

This morning I read a report that
‘this particular Bill when implemented
-would bring Rs. 30 crores a year.

Shri Gadgil: That is a lobby esti-
mate,

Dr, Lanka Sundaram: I do not know
what the lobby is and where the esti-
mate came from. I had expected that
‘this particular Bill would bring in cer-

i a large windfall in order to en-
able the country to go ahead with plan-
ning and development programmes.
it is only Rs. 30 crores, I do not know
in what way it is going to be of im-
:portance to us in the financial sense to
-enable us to carry on the programme
-of development and reconstruction
which is estimated to cost about Rs.
2,000 crores in five years.

Shri C. D. Deshmukh: I do not think
any estimates can be made in the ab-
sence of age limit and exemption limit.
‘It will be dangerous to estimate the
yield from the passing of the present
charging Act.

Dr. Lanka Sundaram: 1 am grate-
ful to the Finance Minister. I am aware
of that complication.

Mr, Deputy-Speaker: Was not an
-estimate made by the previous Finance
Minister?

Shri C, D. Deshmukh: He made cer-
tain asmmnitiﬁms: which assumptions I
am not m g in advance of the Fin-
.ance Act.

dfex stoqy T ey (sTE-
g forarad qar afear faer-1feaw) :
W AT IT FT I I & T 7197
@ f5 w1 et @fY, ferdt awx
et g fas 1 o R ¥ Y

T grm 7

6 NOVEMBER 1952

Estate Duty Bill o6

ot wrafs (g7 weq) - qg A
A agE e @ § I (range)
It waara fafea fwar g

Dr. Lanka Sundargm: ] quite
realise the difficulties of the Finance
Minister. That is why I said earlier
that it is a matter for the Finance Act.
But when piloting a Bill of this charac-
ter, which has given such a tremendous
hope to the country that moneys would
become available as a result of its im-
plementation, there must be some sort
of an idea behind the mind of the Fin-
ance Minister as to what is expected to
accrue from this particular tax, as it
would be of substantial interest to plan-
ning and development which is expect-
ed to cost Rs. 2,000 crores in five years.
That is the only point I made, Sir.

While on this question I would like
with your permission to read another
small excerpt from the speeches of
one of the predecessors of my hon.
friend the Finance Minister—I refer to
Mr. Shanmukham Chetty—who in his
budget statement in 1948-49 said as
follows:

“The United Kingdom budget for
1947-48 discloses that in that coun-
try the percentage of direct taxes
to the total tax revenue is only 52.
This compares very favourably
with our tax structure in which
with a comparatively poor indus-
trial economy we collect about 51
percent. of our taxes from direct
taxes. Another interesting feature
of our economy is that as compared
with 1937-38 the direct taxes would
have increased 8} times in 1948-49
while indirect taxes would have in-
creased by a little over twice. Con-
siderigg the relatively undeveloped
state of our country, I do not think
that anyone could say that the
burden of direct taxation is unduly
light or there has been any shifting
of the burden on the shoulders o
the ordinary man.”

The purpose for which I have quoted
the statement of one of the predeces-
sors of my hon. friend is a simple one.
In the debate on the Finance Bill, I had
occasion to say that in the two years
preceding those during which my hon.
friend occupied the seat of Finance
Minister, incentives were given through
reduction of taxation for developing
production and industry. I believe I
estimated them to be about Rs. 23
crores in the two flnancial years pre-
ceding the one during which Mr. Desh-
mukh took over. I agree there were
additional over-all taxes to neutralise
partly the incidence of the burden. The
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peoint §J am making is this. While agree-
ing that there is still scope for direct
taxation in this country, I am most
anxious that we should proceed care-
tully in this respect. I dare say that the
Select Committee and the House at
appropriate stages will go into most of
the points involved in this matter.
Here I would like to make only one or
iwo small points,

I am rather nervous about the rule-
making powers vested with the bodies
to be created under this legislation.
Clause 17(4) of the Bill before us this
morning gives powers to make rules
which must however be placed before
Parliament. Clause 74 makes provision
only for pre-publication, with a proviso
that the rules so made will not be in-
consistent with the legislation as such.
What is worrying me is this. Under
one clause the rules are to be laid
before the House; under the other sec-
tion pre-publication is enough so long
as rules are not inconsistent with the
main body of the legislation. I think
this is a matter which has got to be
looked into very carefully indeed.

The other important point I would
like to make before I sit down is this.
The powers vested with the Controllers
particularly with regard to valuation,
frighten me in a certain way. Sections
39 and 56 give very wide powers to the
officers of the Government for imple-
mentation or enforcement of this pro-
posed legislation.

Mr. Deputy-Speaker: Are there no
assessors? There is a provision for
assessors, I think.

Dr. Lanka Sumdaram: There is.
‘There is also a provision for appeals.
For example, section 39 reads:

“Subject to the provisions of this
Act, the value of any property for
the purpose of estate duty shall be
ascertained by the Controller in
such manner and by such means as
he thinks fit and if he authorises a
person to inspect any property and
to report the value thereof for the
purposes of this Act, that person
may enter upon the property and
inspect it at such reasonable times
as the Controller considers neces-
sary."

I only raise this point for one reason,
namely that the administration of the
Act is something which has got to be
looked into very carefully, because I
believe that more depends upon the
spirit in which this Act is administer-
ed. for otherwise, as I said earlier, it
will become an engine of repression.

I we]come the principle .of the Bill,
on which, I am sure, there will not be
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much difficulty in this hon. House. But
I am most anxious that this attempt
at securing social justice and the levell-
ing of inequalities of income must be so
proceeded with that the maximum
results imaginable are obtained. I quite
agree the Finance Minister cannot make
an estimate of our probable revenue,
but if we are only moving a mountain
to find a mouse, and the collections are
going to be only Rs. 10 or 15 crores,
I do not know in what way it is going
tohble oflarc!‘vantage mfto ﬂle nation as a
whole. 0 supp the principle of
tl'_ne Bill. I thank you once again for
giving me an opportunity, and I think
such of the points I have made will
merit the attention of the House.

¥ R fag  (gondEm
qfeew) : ewaATIfa wERa, A w agy
TG TR 3 5 oo A qF 1w fe )
T ¥ fod s 3§ agt
AT W@ @TE fF g7 o1 5w faw
¥ andA 7 a5 R § | 3f%T & 7w fam
F1 9 faltg 7 g 1§ ug o qar
& wwea g i wrd (ohofr 78 g
AR F gofrafaal & oo §F ow awr oA
1o B SR 7 ¢ 1 ey e g
TER N gld WH w0
¥ £0 F7T W @A A §
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e o Wy &
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Shri Altekar (Northr Satara): Sir, I
rise to a point of order. What has this
discussion to do with the Estate Duty
Bill as such which is before the House?

Mr. Depuly-Speaker: He evidently
wants to say that if the expenditure is
cut down there may be no need for an
estate duty. But we are not entering
into a general discussion of the Finance
Bill and I suggest that as far as possi-
ble the hon. Member may be a little
more relevant.
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g fadw  ar =g mar fis agt 9%
srafad LTI #Y AT F4T FA @ |
SwmfT TERa, 48 ¥ ST §
fis ug 3% o1 HT FATS Y TYAT AN |
¥eT I ¥ Tar % @4 9T §
7% FEA( Yol 9 ImwE N § )
grafre Y § | W S A S
9341 23 fas & o fafrmee fFad &7
32 | suwwnfy agey, a1 ue few ot
¥ &d feur w1 ®TE | % oF f93 9%
#a dw fafaec g svmnafs 73

ag i AT AN AET I
@Y 9 F AGq ¥ waa § ¢ Amc
DA STH ARG MW
T FW qg7 T2 Joa1 91 | T
¥E W7 T FIMAN X X AY 8 AT T Wl §XEq T FoomaT

a8 41 g1/

Mr, Deputy-Speakar: Are we going
into the entire ' administration now
and say that there are so many depart—
ments and so many Ministers............
The Hon'ble Member may indicate that
this taxation measure is unnecessary
and then say that there are other
means of providing income to the Gov-
ernment. That is only the basis but
he may also refer to the other thing,
social equalisation, not allowing one
man to aggrandise or to have so much
property. For bringing this Bill there-
fore we cannot go into various details.
I think enough has been said on this.
If the Hon'ble Member has any other
things to refer to so far as the Bill is

concerned, the principle or the provi-
sions of the Bill, he may do so.

WY TToRw fRg - FeRnThe e
iR, ag At faws Bar & fi 5 q

Mr. Depuyfy-Speaker: The Hon'ble-
Mémber may resume after lunch.

The House then adjourned for Lunch
till Half Past Two of the Clock.

The House re-assembled after Lunch
at Half Past Two of the Clock. i

[MRr. DePUTY-SPEAKER in the Chair] .

wq vwAragw fag : SuTsmer
wERE, T { AfaF awy Ay W@ W
affq  grer X WY Fg J|T ATAEE
glos A gg g fF it gt o
At St &Y § A, zefon o
A A FH g |

dfer ETeT W AR (TIME) -
I AN AT AT N FeA &, WH
T § ?

IS FENCT : TE SR §, G
g o9 #Y arr g7 N @ § A foa
W R E

WY (RO g STET A A
ved & fr Qe a@ @) & A & we
%, 3feT 99 A T R {1 A g Er
o A Qo §, dfew aw Gt weaT
iR s g FOH |
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[¥ TR fag)

INSTW  RERT, T K Y G
AR AN Fga M A= 91 s @ axg
¥ fao s fismafg | §
AR Wirmagefm, @
TR 7 fagas @@ aF N S FTRE
g N adig 1 ogi s wawgsfas
=T T § fF forg ¥ g Y amresT
WY | AT LRI R TIF § I FgAT WY
Tga I g 5 fra amefial = ag
399 ST | FE AV QY aFaAT § 5 Aw
3F gEqT Y gz AE 2 wHQ Sfew
FRTIA &A1 A T FY A gy
fo< @ & |r9 91y ag W FgAT Aigg
q1 f& ¥ ¥ fear amwAr gni
f zat st o fao A @ @@
foq o & @9 @9 7% @ R |
MWNITH Fo a8 W faw wt
S %1 1 GEwar 41 |

g WR1eq, N faw ¥ v
Iqr ¥ H g 5 o feaddz aqm,
zg#r  (Controller .of Estates
Duty) &, d=gag (Valuers)
g, ST AW A AE A S A AT

et o T e wge £, o Fear-
FHz TFAT I I G AT EA §Y ATGAT
AN F go aFaT § AR W oF =
CEFNEfEITIMA @ @I H
%G ST O T IC@ § ? T HT
AR AT 1§ ? ag TR AW
# dFT §, TAX q7w A AFo )
N TR iw N ahwfen wfw §,
weafer €, T9 &7 39 ) AW FATE |
focag saw e b o o, e &
T s, ®@T¢ 7 A9y Taew gy
Ffad,owfma s &1
Qar T} &Y A fex forw ag & anft o
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W W@, W UE TEA W 3@ AN

g § T o AT gt §, A

IT A qTER g/ A G Aw A
§ SETTw N A G §
Iy A fga @ AN
FET T A TG § 6 ® § W
ag Y qFwT &Y 9T Wifgd fe e
TqaT grm AR few we § &= g
I AV T HT JATAT AR AT T g
qar A @@ AT AG a@r A
W g = fqw A & F1 A s
Tifed |

g #rg o § fF feaeade 7
ug foraw & o R et w17
g A agi ST # AE W &
FRHT ¥ A S fogr smar & 1 @
7@ T & ¥9 5T gwar g
feea@e /i a@ R g faw yof
foqr s % o <o Aw & arfae)
& &F ¥ qOT 77 A WA T FTEAT A
¥ T § A A & | Fi9w A9 Y
orr Ofvw, wifs g o Srgm &
I IoY § wWiegd @whar Fa
warar ww Y § v ag feae @z dn
fer T or ¥ srorar A wiww
FEaAge NIgwmd g oM &
FHTAT X GEA ¥ BT AT AT AT
ITH ¥ 7@ AT A 37 KA 7T

dfex ST T A AT AT
I A qET & foq wg W& @ A
Emw e Fw a )

ww TwAToaw feg o ag @ aR
%% %1 TR Gl § F @ sw
T AgE o & 7o w3 §, T H T
vAE 13 W oh FRE LA AT
wen ag i fe W@ ¥ ol gw agve
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gt =ifgd, @ & fod s fopr s
A TARXFH & q17 Fd I K G
DNIAWWE fgg & o9 fFjr I
T€ 99 F q1% @A@Y {5 g AW
rfmad, esiamrRsfifEm
TE

w9 9z 9@ § 5 9g & B
¥ (rate) & =, a q¥A ¥
# wgr aman § 5 1@ & fog ot aufear-
qT FHA FAAA | TG FLA AV A
g A e o T g F QA
ffF t& & ¥ ag wmaw | T®
Fg a1 @t farges & 911 fow
JME aragg W amg fv fow
! g gzaw, @ ag f& feer
F1 gz & A U Y | L TF AT
qT F WA AT F agd °A I §,
79 i e o 1 {Ar § Fq@ 3T
&1 g &59 S, AT gLTF ATTH I
ag x =y, dg N a1 fafea w7
o 91fgd | 3@ F AR A qA9E T

;A g fEs gmaw s faw 9 ag

qd A FT TG QYT Y LA™

oY wrae faw 9 g, 99 9 g9

AT AT IW GHG WA W AqTHRAT
@, 5 w1 o 2w qEd av
& & Igufasrd T feq #1 ag
ge X ar e Ay At W & &
W T W § gwIw (suspense)

. F T A& A 9T a1 3T #Y g%
™ T F1Fw W qEAT € K ST

- =ifgd | e famr gw@ ¥ FMT
1 W F FR AT FT W7 ATOA ¢ |

] AR FH T B T IEE E |

T ¥ w1 § fo B w0 a4 &,
ffx Q¥ ¥ FTA T AR AW
F I/ B TFAE 34T, I FIH AGY
T wifgd o

279 PSD
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IYTEqE WEIRT, I8 A9 HIE AQ
§ ff aeR w1 wdew 43 § v a8

2 & fgw & o7, 3g Y w ¥ fob

Y Wfgd | w17 W IET AAe
¥ qag g | 3T g 3W @
4 TF ATE 7 71 5 79 #) o A
smqm  (engine of oppression)
G g wifgd | G M A gl
qadi g fr foa & Q) 951 7 &), 9=
ARAT ) wyekd fedt s e
LU )

\Aﬁm:ﬁvﬁwz i fawwa:

gfg QAT a4t ® AT ITTAY
IeET q1d WIGH gt § | TF
woTE 3@y § QY oAT AreH At & fF
QT EAT AIfgd | WX gL F AE
@ § A qaT Sar gt garit UL
METAN TR AFTAFTIRA
UG g a1 FIAA HET qAed
fe RAP I F 9w 795 7
Wt wmafFr o oqoa @ oas,
fordt o< o 7 T 9%, R O R
T FT G | SfFT gar €7 IW g 1%,
il af al Fuisdel Hgicd, dg AT
T HYE FA § 3@ @ E AT T A
g 3@ @ g f fow & afg o
Dar e ¥ fog Joer wr T
ffrw & Fr Tfgr fF wmE
3 0 w1 a4 fom & afeq frdr w1
ST 7 GEETAT 9T FF, Hfe qg Ay
wafea Y awar § fF Ja axwre dam-
T T g1 21 AT 37 TIT FAGT HT WST
JUEA AT ET | TSI ITT A9 oy
T AN FTIAIR(E AN TR
wfd agat & wn goft, dfeT o
# qeare fedt aoft smedt g &
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[ary Trmreraw fag )

@ A I aoATT AgaAl ® A w A
T fag R 1 S a0 AwEA AN
4T §, WX FHA F IOIA AT WS
AT gU A gy FY &y o g g
g 3R 3eTe R et & gra § w14
IO F FW  q9T Aq7 @Y faEma
T AT qaEd F 99 FA ¥ w4
T T AT AT AR E | 7 ATEAT
fs 2ma age @ W AeH A
¥ faae F IR wa foowe wud
% ag fam o1 727 & A 3§ W ATE AT
fa=re T fed R wraF | fae sraan
A 9% G M Sfed 7 @ ek F
1T FY g FowTE 7 6 4g g weeAyd
FAA ST F AR A AT FAH AR
@y weT N @ aFar § T A @
TFATE | T qF ATGHAT AATE, IT &
fa &Y & fod oy &, w9 qedam,
AT 97 &:9 AT @@ W EW, T .
g 9137 ¥ Ewm foar omar @
o9 9§ 7A 9T WY Ex Fomr s,
3T T ag AT AR A AW wyt
§ faomm 7

ITEqW WHAG : TA ATS & 1Y
3T FY A T FR] AOET afz P
g, ag &Y ST & qra 7 I3 A § )

X AT fag - T, ag A
B w® & o &, 3few Fg wr at
R MAE fF A &7 g
2H S, ATEHY I AW, a9 SR
&, favar @ 9T @Y 9 w1 A
feam & =&

Mr. Deputy-Speaker: There are a
number of other hon, Members wish-
Ing to speak. If there is any new argu-
ment, it may be mentioned.
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T cwATaw fay : & ag g
ffF wfeo myr dw ag ¥ fx
fear o sk R @ w el
A ¥ foq ga &t @ od A
X ® it ¢ firr w1 femr om0 A0
FIA aHE A A A X9 AE * faw #Y
I&@ § A 7 ear faw o w7 GHC
# o P g, e e wgfaw
FTEHTT F) 09 & FET &Y, a7 ¥ H
Gar g A & g & feft
3@ A g HT T acg A qar fas,
qg AT TR Q 7 & AW, IhF A
adat &1 3 qg¥ | T 7 .9 feel
gfiy AN ¥ X E & g Taa
F AT ggEm W@, @ TE fE
FEF 99 T T AW | g A
fe qHTT A FIH WY § qg T4
AT AN QAN F w7qT JgT R AR
AFST IF FT FIT F A TR JE
&Y AT | TEY 3T F A1E o AEN g
IBT § | TG | KT Fg FL F9AT
qq A & F@ § A A ¥ F7E
g faws §F @HN @ FAF
oY 7 #, I ¥ TGS gA A
faare T &, @ @ |

Shri Ramachandra Reddi (Nellore):

At the outset, I would like to examine
the constitutional propriety of bringing
a Bill of this type into this House. In
the Statement of Objects and Reasons,
in Clause 2(1) it is stated that:

“When the earlier Bill was draft-

, the Centre had no jurisdiction

to legislate in respect of agricul-

tural land, but now some States

have passed the necessary resolu-

tions under article 252 of the Con-

stitution, and the Bill therefore ap-

plies also to agricultural lands in
such States.”

But, T am sure, Sir, that article 252(1)
of the Constitution does mnot cover
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agricultural property. Article 252(1)
says:

“If it appears to the Legislatures
of two or more States to be desir-
able that any of the matters with
respect to which Parliament has
no power to make laws for the
States except as provided in arti-
cles 249 and 250 should be regulat-
ed in such States by Parliament by
law, and if resolutions to that effect
are passed by all the Houses of the
Legislatures of those States, it shall
be lawful for Parliament to pass
an Act...... "

But the subject matter of articie 252
is restricted and modified by article
269. Article 269 (1) says:

“The following duties and taxes
shall be levied and collected by the
Government of India but shall be
assigned to the States in the man-
ner provided in clause (2), nanie-

(a) duties in respect of succession
to property other than agricultural
land;

(b) estate duty in respect of pro-
perty other than agricultural land.”

Any legislation regarding agricultural
land or duties thereon can be under-
en only by State Legislatures: It is
provided neither in_the Union List nor
in the Concurrent List. Even in the
Union, List, it is specifically noted
under Item No. B7,

“Estate duty in respect of proper-
ty other than agricultural land.”

So, Parliament can bring in a measure
about estate duty in respect of pro-
perty. other than agricultural land. So,
I think even though the State Legisla-
tures have passed resolutions under
article 252, such. resolutions can cover
only such properties which are not
agricultural, and therefore, I think, Sir,
this matter has to be further examined.

Mr, Deputy-Speaker: Then, what is
the object of article 252 there? If it
relates only to any properties in the
Union or Concurrent List, article 252 is
unnecessary. Under article 269, it is
the normal power of the Parliament to
levy estate duty, to be assigned to
various provinces, other than duty on
agricultural ' land—that is specifically
provided for in the State List. Even
with respect to those matters in the
State List, special powers are given in
case of an emergency under article 250,
and under article 249 with respect to
those matters in the State List mn the
national interest. This is a residuary
one under article 252 that if the States
want, as the agent of the States, this
legislation may be passed by Parlia-
ment for the purpose of uniformity.
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Shri Ramachandra Reddi: My con-
tention, Sir, is that article 252 does not
cover agricultural land.

Mr. Deputy-Speaker: What does it
cover?

Shri Ramachandra Reddi: Any pro-
perty other than agricultural land.

Mr. Deputy-Speaker: That is so
under article 269.

Shri Ramachandra Reddi: In article
269, it is specifically stated that the
Central Legislature cannot take up
imy&;hing in relation to agricultural
and. :

Mr, Deputy-Speaker: Leaving that
alone, we will assume......

Shri Ramachandra Reddi: I am
just dwelling upon agricultural land
only. That is why I am putting it in
that form. I am only suggesting that
this matter may be further examined
by the Legal Department, if it has not
been already examined.

Mr. Deputy-Speaker: Very good.

Shri Ramachandra Reddi: On that
account, I am not opposing......

Shri V. P. Nayar (Chirayinkil): On
a point of information, is there any de-
finition of agricultural land anywhere?

Shri Ramachandra Reddi: There
seems to be.

Mr. Deputy-Speaker: The hon.
Member may go on. I am not here to
find out various things.

Shri Ramachandra Reddi: Though
there might be no statutory definition
of agricultural land, everyone knows
that land in which agricultural olfer -
tions are carried on, is agricultural lan

Shri §. S. More (Sholapur): What
are agricultural operations?

Shri Ramachandra Reddi: I therefore
feel that if the Bill had been brought
forward in the shape that it had as-
sumed when it emerged out of the
Select Committee in 1948, there would
have been absolutely no difficulty.
Yesterday while introducing the sub-
ject for discussion in this House, the
hon. Finance Minister has tried to clear
several of the doubts that have been
raised in the Press about this Bill
Though he has tried to cover several
of them, there are still several more
that have to be properly examined.
This Act might be a good Act, but I
am doubtful about the fruitfulness of
this Act, because all over the States,
there is an immense activity going on
for the reduction of agricultural pro-
perty by way of additional taxation, by
way of the threat of re-distribution of
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[Shri Ramachandra Reddi]

land, and so0 on and so forth, As a
result of that, in several States, the
agricultural property is getting dis-
integrated. Prqperty is being divided,
and the so-called immovable property
is trying to move itself out from cer-
tain hands. It is therefore futile, I
should think, that an Act of this type
should be brought before this Legisla-
ture at this stage. You are also aware
of the fact that in several States, the
estates’ abolition has taken  place.
Zamindaries have been abolished, and
Inamdaris also are likely to be abolish-
ed very soon; with the threat of further
taxation on land and the question of
redistribution of land, several people
are separating their properties. 8o,
when the property is getting dwindled,
there is no possibility of raising that
amount of taxation or duty over them
as is expected by the hon. Finance
Minister. It would have been desirable
if the Government had waited until
the Taxation Inquiry Committee and
the Finance Commission had reported
and given their findings. In the new
changes that have taken place recently
in the agricultural sector, perhaps the
Taxation Inquiry Committee and the
Finance Commission might hold a
different view, different from what is
being held by the Government today.

Then, we have been told that in
several other progressive countries, es-
tate duties have been levied and for
decades together they are being collect-
ed, and that the Acts there are working
successfully. But we have to take into
consideration the social as well as the
legal structure of our society here be-
fore we adopt the laws of other nations
or countries. In India properties are
mainly partiblee. When the properties
are partible easily, there is every possi-
bility of properties being divided very
quickly with the result that a measure
of this type would be of no use. One
could have easily waited until the
Hindu Code Bill had been introduced,
and passed by this House. There are
certain institutions which hold a large
agricultural property like religious  en-
dowments or other endowments. There
is no death to Divinity, and as such.
such properties cannot pass hands, and
therefore no duties can be levied in
that sector. In a State like Madras,
nearly one-third of the bigger estates
are in endowments. The number of
other bigger estates—by bigger I mean
estates having an assessment of Rs. 1,000
or more—was only about 500 or 600
in 1947. Between 1947 and 1952, most
of these estates have been already
:]parated. As I have already mention-

, the Zamindaries have been abolish-
ed. I wonder why this great solicitude
on the part of the Central Government
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should be there towardg the State
Governments. This legislation is in-
tended to help the finances of the State
Governmentg primarily, and for that
purpose they want to have a uniform
taxation measure on estates. The States
can naturally look after themselves,
and they can know also what exactly
the position is, as they are better equip-
ped with the necessary information and
statistics as regards the utility or futili-
ty of a measure like this. So this
solicitude on the part of the Central
Ebclt:emment seems to be ununderstand-

There are several other details that
have to be closely discussed in the
Select Committee, and I therefore do
not want to cover them at this stage.

wYo T fag :  SUrasm WA,
% 1A fadaw &1 omdw wd ¥ for
/I A E 1 9 foq A fF am oot
g fd 7@ ael ¥ 3o w9 dwm
s fRat 519, ar wfsd F =g
WE «7 B4 TF 21 &A% T
fody avare & fod W = ERELILT
@ A &, ;AW o st gt
T EY Wl v e ¥ fEwe sy
AR BT F7 3T AT & | fwa =m
& G M9 §F 3E 2 ®Y AT T oy
g | & qgq Wl A aw fusfd &
AT FEAT ATEAT | T g THATCRIO
feg & oF am o= & w5 fy f5 7g
fowar &, & Y 3eft 713 ¥ wF arT Fgar
IRAT §, AN &g ug o ugi o gw A
¥ J=T foo ™ A fi2fal w7 v
W T AG § o & #Y aEEr ¥
foq oY a3 &1 @« feur T W
AR 4o FAT 3, AN T A
¥ A 72 Yoo FUT & wiw agwm
g1 36T o A T qiw gy F
&t & fod oY a9 A ) @
W HF FIC N qF firar A 2T §
¢ o0 HAT { A FITFHAT 137 Qoo
AN TS ITNFA AT A F
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FTAT AT § | WU AT T K
QT FTE OW AT FT €T AV E TGN
I IR IWMA QT T IJWFAE
fod  gevf aw £ f5 woar =nfed
o wd & fof gq IO awTw FE
g1 oar ol R aF Y wa g
g 4g W1 TF T & |

{MR. SPEAKER in the Chair]

T fa@ w1 el § w947 F @
ITF T &G 7 uF A gare A
AT ARAT £ ¥ouT wadt ¥ feq aife
g 3T TT AW FT | 98I I AT 42
g fF gl am 93 9191 a7 EFg o
@ § 92 W 9N IEA £ fr g dem
F AL A F TT T AUER F
et (transfer) T At
grar arfed wifs  wiadf v & T &
foa grese #Y st | @i @ 3w fod
f v dwe A S0 T ATRT &
ur 5% fod fr @ Sfswdr (lavishly)
TF FT ARY § | AT §A TR UF T®
I WTZAT FY 3R FT W § T IF9Ar
JIGT JAT FE A ITF A IATEA
H S FC I AT TEITFAT ATEQ
g, T St st fymdft § gowedt
F&F AT T & X W I
F 3T 29 AT A1 agd SART IEQ
g | g TF S0 FT qwos § §F W H
Feafa & wifest & fod g 2rf A iy
T &1 gaR @rft St o9 ¥ T
7 § I 7 ow v w1 FAS TIqT
I7 I FaTw frar & s @
ALEAR BRI G

IR faw a9 wF wdwT FaET
g a1 e ow @rlr off dar R
et wmg ot A gEdr g fF e
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IT FY gfq TAET FW R W
T HL | ATAT EF QY ATT FY STEAT &
AU

oF AR aA A Fq THATeRT g
ofr ¥ fasfu® & wgar IAT g 1 291
ggt @ 9Y FT AT FT § 99T TG
FE A wr g AT

wr TRaTaae ey - FeET TR

o Tomtr fag : ©F I@ F
97 & Fgar =gt § fF gardt §@R
¥ uF At ol § T 98 9T A
FeR1 &Y 71 7 78 | ¥ foa Fear =il
¥ g1 gU A T N 9w A 7

3P M

Zgdr st S F qF FEAT ATEAT
at ag 48 § fF s o fade FaE
AR wedF & &
W ag ug fF g9 7 dfFam odwm
(maximum exemption) # fofuz
(limit) & <&t 7 § R
(rate) Sw¥rga (prescribe) g
Fragd wrAFEFOHARIE
afipT 7 7o) wiey ¥ A fadee $aET
¥ oF A8 3T AT g §
o ¥ TF agd AMGF god ¥
& FT IR @ § AR fagy 9w aw
§ fag 4@ adfam ar LEfar
( intelligentia ) %2 ¥%¥ g I&
FqC ardy ger g g A
T TS F THA & o7 & vy S
FY wewr &% | s gw fofee vl
T TR F A A G AP
gl v | = faafad 7 & sy
Aqq F3W ¥ TH SR A I FIAT
HEAT § | AT N F A gady oy
wfars dardvaw  (abolition) #r
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[Yo otz fag]

BT F7 | gAIR TO 7 form et
¥y UF @ qiw oHe o of @
¥E 79 H TR FEAT § | THY 49
e ¥ e &1 o7 g9 a1, qmand
&7 1 =1 91 AT &R & qafefed
e 1 ff yAe ar f§ sRd
' E | FER T & S R
ag ¥ww $T fF st s w7 AW
T TS § T I 7 of sefierd
< & wray (qafed aga ¥ o R
firam wfewi 3 ot sim Y w9 T
fon | & e € e ot =@ wToAAY
TR w7 fadwe v FY a1 R
AT gH FIG F1 AfaF< & fF Sy
¥WT &1 9% 7 gadel v ¥ 2fea
feog™ 9@ 0 T TUT $H F @
& 36 A % A w | W AT R E
A OFT FA T g N F9 Y
TRATOHT &Y | AT &Y T ATE A 4B FET
fE 78 F F Y o & anfes &
I 9T WY dF ww, T@ for we
T FT qUIT g AT A8 | AV AR
TR &7 ag ATy fory & g oF 72
o oFE i & wg ot ag gwEm
fe 9 & 39w Y & o ifE o
A9 fofe ) wrHE 1 dam
N F =+ 37 ggw A §  qaAfes
g | 48 FTURT AT FTIT G091 &L 97
zq fod s qwaws aHw & arfes
& 3% for wiferdr oS w0
FTA AT AT §, T FHE B S
¥ FrE@MR & 99 #r amfa ®
et a1 M FH B AR I A
FaaT FFA T a1 | arfe Feifers
X ¥ww wfiew (political and
Social Justice) & tw fed @
w1 ¥ wafaar grow & v e

T | T A W7 AE T I
7 9% oK §B SR FY AW T4 A
wegw & fod ©F wwA 7 fam aw@
 foa & fydae ®RE & st waT
£ fie wg gz A od fofre 3T
L

T ¥ FSTET OF AT I E | AW
9 T F1 EEA. I # a@ @Y
T A%, TH A FA 9@ AF A A
ZT F, AT & | GPA SR W A
o § ¥q ¥ feq OF W At §
> A UF e # A AW,
oq ¥ fod ag TF | T WA+ A
£ifsrd fr #1E @37 33 TH /S § AQ@T
§ A gEa grer Ay gAY 9w |
war & 1 e ¥ fw aw A AR
98 W1 T FF N A1 TH GTHTT &
qa 3 ¥ fod aga & WrE FEA
fif @@ ¥ 7 &3y TW FLA 9T )
7z w3 fF ug wwm w3 6 9¥ ¥
fT <@ & SR mfemw [T AT
gz d%a w0 far mar § 1 &Y &@ fod S
fir worTe A Juaea i feael @
grag sredr & fir fofire o @& silvéam
# 7w W @ |

Sardar Lal Singh (Ferozepur-
Ludhiana): Men of progressive outlook
cannot but support this Bill, at least
in principle. It is a step in the right
direction. In fact, it is long overdue.
It is necessary from every point of view
—not only to level down the differences
between the ‘haves’ and ‘have-nots’ or
to minimise financial inequalities be-
tween different sections, but also to
find or tap new resources that are very
badly needed to finance our develop-
mental schemes. It will also go a long
way to get rid, partly at least, of that
parasitical class of people who generally
depend upon the hoarded earnings of
their forefathers. So I have great
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pleasure in associating myself and in
stI:ppm ung this Bill, at least in princi-
ple. *

1 know that the Select Committee
will have to face many serious com-
plications but I also know that they
will not be beyond the ingenuity of
our capable Minister, Mr. Deshmukh,
and other Members of the Select Com-
mittee. For instance, they will have to
see that the Act does not lead to the
dissolution or the disintegration of our
joint family system which in general
has proved a blessing in this country;
they will have to find some ways and
means to prevent disintegration.
Secondly, because the Act is going to
be applied to agricultural lands also,
they will have to see that this does not
lead to fragmentation of holdings which
‘is already the greatest curse in this
country and which is partly responsible
for abnormally low yields of crops. In
the case of agricultural lands, I am af-
raid they will have to fix a fairly high
limit for the purpose of exemption if
serious complications are to be avoided.
Further, in assessing the value of land,
they will have to take into considera-
tion not only the market value but also
the earning or productive value of land,
because in many places the value is
based more on sentimental ground
than productive capacity. If the value
of such lands is taken as it stands they
will be found yielding not even one per
cent. dividend. So it is essential to take
into consideration that fact.

Secondly, they will also have to for-
rmulate the Act i 3 manner as not to
thwart our attempts to increase food
production, which is the greatest prob-
lem before us at present. Because if
it does, it will prove a great calamity.
We already know that, in spite of the
huge amount of money being spent at
present on Grow More Food Schemes,
we are not getting the desired results.
In faet. if the yield statistics can be
relied upon, the production at present
is less than what it was before the
Grow More Food Schemes started; not
that the “Grow More Food Schemes”
have not yielded results; they have
vielded results and positive results, but
the increased outturn has been more
than nullifed by many other factors and
one of those factors is that investment
is being withdrawn from the agricul-
tural profession. Private enterprise
which should have brought about
wonderful results, is diminishing and
people are withdrawing more and
more money from the agricultural pro-
fession, -

The Select Committee will have to
bear in mind that ylelds of crops In
India are already the lowest in the
world, ' T had. In one of my talks, com-
pared the ylelds of crops in India with
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other countrizs and in some instanc.s
they amounted to only 15—25 per cent.
of those of-other countries. Although,
there are several causes responsible tor
that Lul une of the chief causes which
is not denied by anybody, is the paucity
of funds—paucity of funds on the part
of the agriculturists in general. Whe-
ther an agriculturist ¢wng 5 acres or
he owns 100 acres of land he is suifer-
ing from paucity of funds. A man own-
ing 5 acres of land is not able to sink
percolation wells, he is not able to buy
a pair of good bullocks, nor guod agri-
cultural machinery, and a man owning
100 acres of land is not able to sink
a tube-well, nor buy a traciur with
which to remove the kans grass or free
his land from weed infestation. In
short all authorities on Indian agri-
culture agree that one of the chief
reasons for the low yields in India is
the paucity of funds in the case of al-
most every agriculturist. This being
s0, the Select Committee will have to
see how, the amount due, as death
duty, is to be realised from the agri-
culturist in case agricultural land ean-
not be exempted altogether. The agri-
culturist is already suffering for want
of funds and on this account our yields
are going lower and lower. If
he is to pay a very heavy
sum as death duty I am certain
it will financially cripple him alto-
gether, with the result that the land
fmprovement may come to a standstill.
So the Select Committee will have to
find ways and means, to ensure that
the agriculturist owning 50 acres or
100 arces or 200 acres, or whatever
1imit is fixed is not financially crippled
and Is able to pay. It may be neces-
sary for the Government to give him
a sort of loan just as is given at present
to meet his various needs and which
can be recovered in the course of
several years. This is one way but the
Select Committee may be able to sug-
gest some belter ways to help the
agriculturist.

I also feel that apart from the fact
that in the case of agricultural lands
a fairly high limit will have to be fixed
for exemption, houses also in rural
areas will have to be exempted, for
two reasons. Firstly, they can never
yield any income as rent as is the case
in urban areas. In cities a man may
be living in his own house and not
getting any income or rent but there is
no doubt that he can get it whenever
he wants to. In the case of villages
there is no such possibility of getting
any sort of rent so that the houses will
have to be exempted. Secondly, in
pursuance of “Back to the Village”
movement, Governments in progressive
countries are trying to induce people
to settle in rural areas for obvious rea.
sons, and to achieve thls end, they ure
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ofiering all sorts of tacilities. In India
lite in the rural area is not worth living,
as we all know. Government must
make life in the rural areas fairly at-
tractive which can be done if we induce
the people to make reasonably good
houses in the villages and provide
other facilities so that life is worth
living there. Select Committee must
see that well-to-do people aftor retire-
ment are encouraged to settle in rural
areas. They will be a great asset to
the village people. Exemption of houses
irci»rn death duty will be greatly help-
ul.

Then again the Select Committee
will have to ensure that land improve-
ment is not disccuraged by this Act.
There are people who are keeping their
lands without any improvement. There
are ¢iners who are spending every pie
of their income on the improvement
of their land—digging percolation wells,.
installing tube-wells, freeing lands
from kans or other pernicious weeds
and bringing about many other kinds
of improvements. The Select Com-
mittee will have to pay special atten-
tion to ensure that land improvement
is not adversely affected. I do not want
‘to take more time of the House as the
matter is going before the Select Com-
mittee for fuller discussion and most of
the Members have already expressed
views, which need not be repeated.

Shri M. S. Gurupadaswamy
(Mysore): At the very outset I fully
endorse the Bill that has been
brought forward before this IHouse.
This B’ll should have been intro-
duced long back. Various attempts
were made in the past to bring about
this legislation. But for some reason
or other this measure could not see the
light of day. The Congress Ministers
during the last 4 years I know have
made frantic efforts to introduce a
Bill of such a nature. When Dr. Shan-
mukham Chetty was the Finance Minis-
ter he made an attempt but he could
not succeed. Then the proposal was
to levy death dutv only on non-agri-
cultural property. But later the Gov-
ernment seems to have reversed their
view and thought it wise to include all
property, whether agricultural or non-
agricultural, under the operation of this
Act, This_is a progressive sign. This
Bill is definitely much better than the
Bill which was considered by the pre-
vioug Select Committee. But in one
respect. the previous Select Committee
did a useful service and that was point-
ed out by Dr. Lanka Sundaram. e
minimum exemption limit was fixed
by the vprevious Select Committee at
one Jakh of runees. And previously.
the Taxation Encuiry Committee ' 6f
19°3. the House is aware. had fixed
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five thousand rupees as the exemption
umit.  gut this nve thousand rupees is
a very small amount in view of the
fact that the economic and financial
conditions have changed atter the war.
Ve are living in a society where still
inflationary conditions are prevailing.
So the exemption limit should be natur-
ally at a higher level. But it may not
be so high as the previous Select Com-
mittee had suggested. One lakh of
rupees is too much to allow. It may
be brought down still further. Accord-
ing to the Finance Minister's statement
the exemption limits and the rates of
‘duty will be fixed by the Finance Act
every year. I think it is not a correct
procedure. Therefore I say this Bill
is crippled. It is incomplete. It does
not give the full picture. We do not
know what will be the total amount of
income that we shall get out of this

"Act. We do net know for which speci-

fic purposes the yield will be utilised.
As the House may be aware, in the
United Kingdom when this Estate Duty
Bill was first introduced they thought
it wise to earmark the yield from this
duty to purely old age pensions. Pre-

‘viously also, some of the old legislators

suggested to the Government that the
vield from estate duty should go to a
particular purpose which is social in
nature.

Many Members are suspicious about
the work of the Planning Commission.
In my part, people say that it is not
a Planning Commission but a Plotting
Commission. The country has been
kept in the dark for a long time with
regard to planning, and the Commission
has wasted its efforts, Nearly one and
a half years have already passed and
only three and a half years are left, and
within this three and a half years we
have to spend nearly Rs. 2,000 crores.
I know the Gavernment would spend
as far as possible the entire amount. I
also know they spend it badly, because
the time is short to ensure economic
and judicious spending.

Shri C. D. Deshmukh: About Rs.
200 crores have already been spent by
the end of this year.

Shri M. S. Gurupadaswamy: But the
fact remains you have 'mot yet
comoleted the planning. There is a
great deal of doubt among certain sec-
tions that the collections under -this
Act may not be judiciously employed
and that they may not be utilised for
development projects or social
schemes. That is the misgiving and
suspicion that prevails among many
people. It is therefore necessary that
the: Government should come’ forward
gnd- say bBoldly that the amoutity col-
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lected under this Act would be utilis-
ed not for day to day expenditure
but tor a particular purpose. That
statement is very necessary.

As I have already said, this Bill has
a long history. Previous attempts to
bring 1n legislation of this kind did not
succeed, because there were _many
doubting Thomases in the old Parlia-
ment who said that the Hindu Code Bill
which was before the country for a long
time should be passed in the first in-
stance. They tagged on the Estate
Duty Bill to the Hindu Code Bill
They said that unless the
Hindu Code Bill was passed, it would
be very difficult to work the Estate
Duty Act. In any case, the Finance
Minister has not given sufficient reasons
as to how this Bill is workable in
practice and how the Government pro-
pose: to tackle the problem of joint
Hindu family. As you know, the joint
Hindu family system is peculiar to
India. The property belongs to the
entire joint family and there is no
division of the property among the
coparcenary members. I do not know
how the financial administration will
be able to levy the duty on members
belonging to the entire joint family
This requires very serious considera-
tion.

In the end I must submit that this
legislation is welcome, because the
entire country today is in a financial
crisis. I am not talking of the usual
crisis. I am talking of the crisis which
is due mostly to the inequality of in-
comes and the inequitable distribution
of wealth among the various classes and
groups in the country. I may give you
a few facts and figures from Messrs.
Jather and Beri:—

“The learned professions and the
bigger land-owners enjoy a v
much higher income than the culti-
vators or industrial labourers. The
petty traders and shop-keepers
have incomes of a medium size.
Among the urban classes probably
half of the total income belongs
to one-tenth of the people. Among
those with incomes rxceeding Rs.
2.000 a year 38 per cent. have only
17 ver cent. of the total income,
while about 1 per cent. possess 10
per cent. of the total income. The
inequality of distribution is equally
evident among the agricultural
classeg as is Indicated among other
things by the distribution of agri-
cultural holdings. For instan-e. in
Bombay, out of 22 lakhs of register-
ed holders of land. 10 lakhs have
each a holding below 5 acres in
size i.e. 48 per cent. of the land
holders possesg only 9 per cent. of
the cultivated land. while 1 per
cent. of the land holders possess
16 per cent. of the total land, the .

6 NOVEMBER 1952

Estate Duty Bill 126

results of the large classes of the
landless agricultural labourers
whose economic position-is definite-
ly lower than that of the holders
of land.

The result of this calculation is
that more than a third of the wealth
of the country is enjoyed by about
1 per cent. of the population, or
allowing for the dependents, about
5 per cent. at the most; that slight-
ly more than another third, about
35 per cent. of the annual wealth
produced in the country, is absorb-
ed by another third of population,
allowing for dependents: while 60
per cent. of the people of British
India enjoy among them about 30
per cent. of the total wealth pro-
duced in the country.”

This is the picture of distribution of
wealth in the country. If this picture
continues for long, I am sure there can-
not be any economic justice for the
masses. With this point in view, I
wholeheartedly support this Bill al-
though it has many defects which may
be rectified by the Select Committee or
which may be amended later. I want
that Bills of this nature should rome
‘in quick succession, so that within a
measureable length of time we may
see real economic justice in the land.
At present that justice is lacking.

In this connection, I want to submit
to the House that the Government
should make up its mind as to whether
it should rely more on direct taxation
or indirect taxation for its revenue.
The tendency of all advanced countries
today is to rely more upon direct taxa-
tion for obvious reasons. You must tax
the able. You must tax the rich. You
must tax those who can pay. The poor.,
ordinary people should not be touched
at all. The greater burden of the taxa-
tion should not be shifted to the shoul-
ders of the common man. And this
should be the guidin policy of the
Government. Today that policy is sadly
missing.

In this connection I may quote from
a speech of Gladstone, When he was
the Chancellor of Exchequer during the
reign of Queen Victoria he brought for-
ward a new taxation proposal before
the House of Commons, A member
from the Opposition stood up and pro-
tested: he said, either you choose direct
taxation or iIndirect taxation. You
should rely only on one and not on two.
The reply of Gladstone was like this:
“T rezard hoth direct taxation and in-
direct taxation as twin sisters. To
me both are beautiful, and charming
I want to woo them both equally impar-
tially and simultaneously, though how-
ever.. it may be bad from the point
of view of morality.” .The nositinn in
India is net the same .as in Britain,
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0_ur moral conceptions are entirely
different. We have to love only one
—not two.

teghri Tyagi: But there are two Minis-

Shri M. S. Gurupadaswamy: In
England it is possible to love two
simultaneously. But in Ind‘a it is im-
moral. So I ~want the hoa. the
Finance Minister to chouse on!y cne
type of taxation for revenue and
that type of taxation should be
direct taxation and not indirect taxa-
tion. I want Government should give
more relief to the common man who
has been too much over-burdened by
taxation. He wants help; he has no
money to pay the taxes. So my advice
is: “Tax the rich, and un-tax the poor;
do not sell away the Government to
reactionaries, do not become a cat's paw
of vested interests. If you accept this
as a guiding rule of your policy, we the
Opposition will always stand by you
and give our constructive co-operation.

Dr. N. B, Khare (Gwalior): On the
face of it this measure appears to be a
benevolent measure, because apparently
it seeks to minimise the evil of inequit-
able distribution of wealth and nobody
can take exception to it. If the scope
of this measure had been confined to
millionaires and multi-millionaires, I
would not have shed a single tear.
They deserve it, if for nothing else, at
least for their support of the Congress.
But I am afraid this Bill will harm the
middle classes of this country, which
is the backbone of society, of any
society in the world.

We know what a terrible opposition
was raised against the Hindu Code Bill
when it was on the anvil of this House.
By introducing this Bill, Government
is seeking to introduce the same Hindu
Code Bill in a somewhat indirect man-
ner. For instance, if there are four
brothers in a joint family, and one'of
them dies, his portion of the joint
family property is liable to be taxed.
Now, how can you do it, unless the
whole Hindu law is changed. Accord-
ing to me it is an illegal provision.
Therefore 1 oppose this Bill, in view
of the fact that Hindus generally are
opposed to the Hindu Code Bill. They

can tax. if they like, the property of a’

separated individual; but they cannot
tax the property of an individual who
is a member of a joint Hindu family.
How can they do it unless they change

the Hindu law?
Shri Gadgil: To that extent it is
changed.

pr. N. B, Khare: Well; that is true.
But there are opinions and opinions.
will sav: first you sbrogate the Mitak-
shara law and then you bring such a
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Bill. You know there was_terrible cp-
position to the Hindu Code Bill, There-
fore you want to bring that portion of
the Code Bill in an indirect manner,
I protest against it. This is deception—
nothing else.

So far they were saying that agri-
cultural property was not to be taxed.
Now this measure includes that pro-
perty also. On the one hand you want
to have co-operative agriculture with
tractors and all that; on the olher hand
you want to divide the land in this
manner. I cannot understand the con-
sistency of it.

I shall be very brief, Sir. I am not
fond ot long speeches. My third funda-
mental objection is that I am not pre-
pared to put any additional funds in
the hands of this Government, because
this administration is inefficient, incom-
petent, impotent, imbecle and corrupt.
The money will be used for what?—for
tours, travels, tamashas and tom-toms.
Therefore I oppose this Bill. I know,
Sir, that my cry is a cry in the wilder-
ness. But still cry I must, because in
this Hou‘se any measure, howsoever
harmtful it may be, is bound to be pass-
ed with the help of the ‘middlesex”
Eaglment which is operating in this

ouse.

Shri P. Subba Rao (Nowrangpur): I
welcome this Bill as a piece of fiscal
1:gislation. The Statement of Objccts
and Reasons says:

“ _.the investigations undertaken
by the Income-tax Investigation
Commission in a number of impor-
tant cases of tax evasion have, no
doubt, prevented to some extent
the further concentration of wealth
in the hands of those who are al-
ready wealthy, yet these do not
amount to positive steps in the
direction of reducing the existing
inegualities in the distribution of
wealth. It is hoped that by the
imposition of an estate duty such
unequal distributions may be recti-
fied to a large extent.”

I fail to see how this piece of legis-
lation would be a means of distributing
wealth: if fear of taxation by means
of death duties itself would induce
people to distribute wealth by means of
gifts. donations, etc. the object would be
achieved. But Clauses 8, 9 and 10
place restrictions in the way of allena-
tion of property. When the objective
is said ‘to be distribution of wealth, T
cannot understand the purpose of these
restrictions. This Bill would only en-
able the Government to take out a por-
tion of the property by way of taxation
and the rest of the property would go
by Inheritance to single heir or several
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heirs. So, the estate duty does not in
any way, in my opinion, assist the dis-
tribution -of wealth.

Another objection to this measure 1s
that Government intends to introduce
the Hindu Code Bill by means_of piece-
meal legislation. The Estate Duty Bill
by breaking up coparcenary, infringes
upon the Hindu law. Coparcenary ex-
ists not only in India, but on the other
side of the Himalayas, in China also.
It is'a unique system. An Englishman
once remarked to a Chinaman that
coparcenary breeds laziness, leading to
want of incentive to work. To which
the Chinaman replied: that if it does
not induce people to work, at least it
prevents people from cheating and op-
pressing. In English society the young-
er member of the family is thrown out
and he has no other alternative but
to cheat and oppress others, The Estate
Duty Bill tries to break up the copar-
cenary system as it exists in India. I
want that this should be left to the
Hindu Code Bill.

With regard to agricultural income,
most of the people depend upon agricul-
ture for their livelihood, and some of
the States, as for instance Orissa, have
exempted agricultural taxation up to a
limit of Rs. 5,000 income. The value of
Rs. 5,000 income multiplied by fifteen
or twenty would come to Rs, 75,000 or
a lakh. There should be an exemption
in the Bill with regard to agricultural
income up to this limit.

. As regards insurance policies they are
intended primarily to make provision
for the members of the family. They
should be exempted on that account.

. With regard to the stridhan of women
it descends to the daughters. Generally
the ferale members of the family are
in need of some assistance. To tax the
stridhan property with death duty will
be a hardship to women, particularly
thoze of poor means.

The rates of duty should not be left
to Finance Bills subsequently but should
have been fixed in the Bill itself. With
regard to the limit, the previous Bill
had fixed a lakh of rupees worth of
property to be exempt from duty. I
think some such provision is essential
because the lancet should be directed
to the parts where the blood is con-
gested and not to those suffering from
a paucily of blood. So, the exemption
should be in the Act itself and not left
to subsequent Finance Bills.

I do not wish to dilate on the other
provisions of the Bill as other Members
have touched upon them.

Mr. Speaker: Shri Nand Lal Sharma.
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Shri Bansal (Jhajjar-Rewari): There
are Members on this side of the House
also and not one of them has had a
chance.

Mr. Speaker: They will get their
chance.

Shri Bansal: None has spoken from
this side so far.

Mr. Speaker: So far as the Chair is
concerned there are no sides.

ot 7 o1 WAl (#wT) : WA
AT WERY, A, T ¥ v &
fret 7o F a8 w7 & s W
qg Wrfas T wHEr 9 i gw 8T
TF @ A @ w A v
W = 7 39 & ¥ 0w F@T
9% W g AR 98 w7 3g & b gar
$8 WA WTEat A fom 7 9 o fag
N AR = e @l § ug wer
fr a7 f g@ ¥ @ F7 wwdwA F R
g, 9Ty ufk 97 & a=f &7 @7 90 A
ady wew e/ s Y Tw wv
o &Y faur &1 F RO ¥ e F
78 FZT | oo fag it 7 9o F uy
Ferfe o 3@ F1 QI wwYw w@E,
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wied vet frdt o & & fasmn
g1 3f e g &y # = off Flgw wEm
fir s w7 & gaw Y 3w 7 A,
FAAT F AT T AT I A AR
Wl gmdNaddh ¢ or
Y 37 FT wwfeg Afew & 99 Ay
3 wAT §  HIT gER S ¥ Y
fraT anfaw amar eremT € 1 wf A
g7 2§ g @ wahy av ddww
(taxation) & uufy & st &
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#1§ ofror 937 el 78 & 1w #
@ #1 fox fadtg w7am g

aft 79 & sy fadwe I
a1 #T afewdq @6 | oY atr g oy
A8 qaemr mr 5 fre & IO dn
=i, few @ ¥ &9 AT | uE 9w
I I HHA ATIT qR 94 & fawg
# % feT wgam 1 ot @Y g9 ug T
T § fr feg v fam & I8 oY
o 4o7 91 9% F 7% uw foar gav
feor a1 | T @t @R smar 1 AW
IR A9 fFad ok fo¥ q% &,
ag R it aWe AT g9 97 ¥
Ty { A |

ol Amerd  (wrfgsE-fa) ¢
amdry sy oY, ¥ 7 ow yg faw
9T @t 4 7 gr fE @ s ¥
F7A IS § ATUT 4 F1E THIA § AT
wfwar §, % 3w & fog wer
qure & adf &, afew T & gra AfEr
ot wr g & FdAY | Y a7 AW faegs
T @Y S &7 9@ Ao gar §
SR R RO S L R
G B FA foor I | T E A
9w v za7 agy w1 F9q% A g A
W ¥ fod ue fau afig & =
1 ux wedt qw w77 @ R oow
FYE G| I oF et 7 Far fw
w# et & fod wfiw oF w1 geET
g afed 1w awerfe WRawmd
Mowdwerfc qgRaTH g 2y
N I8 FIE 4 a7 fem fF s &
oy & AT @r Ay fT ag T ws
% gUAT ¥ g | &Y q¥ wFr ofy
WY g g AdY wRa SR A
A ¢, o7 & fod wi g &Y aeg Ay
oW w st @ §w 4, ot
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W F 7@ § T|@ A F

e # gawE g feom &
o3 fam <@ g | % wawan § fs
T " dfew fr # ar fegg w1
|qaT ¥ FEEe wgw w1 o fog W
F gm qW §, I TF 0@ HT q@T
&ar fe zm w1 gamt g, o a ore-
ZET 7w ¥ frve v @d § Trer
o @ &, AN TG FQ | A 59 fam
F FIT NI AL FAT FTRAT, WX
& wgar S g

¥ oo & g@d am & @z q@wa
g fr aga arv fofemm (litigation)
ST F st am A aR T TR
TR TEF ARAT I I T F1 @i
<@ar § A FIT | & fF T [y
o gdY 3w STAT T QY 93
Ié w1@ w947 Y WEAT | Q& HEAY
& & f5 9wt gmfe @y go
T FEHT FT AL AL T 1 F7 IT
ag fa=r wd g W 7 ¥ 70 A
WA BN THAA FC T | T A
qr 9 fgmt g Erfesrar @ ¥
qre 28 e w1 wyar fee & smam
AR I T EF wT ) @ fae
o a7 At aga aer wraar e | forad
;A & A E @ T = TR
gt famdft qg7 w7 @3 | F Fq@
FRAT S AT G IFW T@LE 9
oot frd g § A T4 A 5 A
23, uF @ ¥ fewe feurfoe (fixed
deposit) i a® w37 Tw & @y
&, @1 9 513 Sfewr Mifeq (selfish
motive) I F33 & A gAY
wdg fafrex age § =R 93«
#s81 |t § | T fawfed ® wmHaE
A ¥ AW, W R E N qfw
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dgeqel & wfafafe & 97 ® @t ag
¥ & fiF Y JaET SF FY 9T ¥
FAT FT, TF § fwe T @ 7 Gg-
ST FT TO%T 8 I§ FT A FL | T
Tod ¥ 1 qSN AT F gra & AT
g at o w aF § fF 9 9E B T
IR Fg g AT A | T A
are ed A oft T s ATe e sar
g Y Y &7 9T v S § 1 T
ag Tt ¥ AT g & g ra
q I A € TER EY AQAT AT T
for & 3o fas &1 ¢ IR ¥ 9
L g |

Shri Altekar: I would like to ex-
plain how the right of survivorship is
not in any way interfered with by the
Bill that has been introduced in this
House. Clause 7 of this Bill simply
says:

“Subject to the provisions of this
section, property in which the de-
ceased or any other person had an
interest ceasing on the death of the
deceased shall be deemed to pass
on the deczased’s death to the ex-
tent to which a benefit accrues or
arises by the cessor of such interest,
inecluding, in particular, a coparce-
nary interest in the joint family
property of a Hindu family gov-
erned by the Mitakshara, Marumak-
kattayam or Aliyasantang law.”

I beg to submit that by this enactment
or by this particular provision the right
of survivorship is not in any way inter-
fered with, What is intended is, that
the tax, which would be assessed at
the rate that will be hereafter provided
by the Finance Bill, will be taken out
of the interest which the deceased had
at the time of his death and the rest
of the property will pass by way of
survivgorship to the other coparceners.
TFhe other coparceners’ right of getting
the property by survivorship and to
the joint family are kept intact with-
out in any way being affected and be‘ng
disrupted. They have keen kept quite
sacrosanct. I have to point out that
there have been legislations and enact-
ments before whereby this right of sur-
vivorship was affected even to a great-
er extent than what is being done by
this Act. T would like to invite the
attention of this hon. House to the
Women's ‘Property Act of 1938.
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Thereby the widow was given a share
in the joint family to the extent to
which her husband had in that parti-
cular family at that time. If there
were three sons and their father, and
one of the sons died leaving behind a
widow, she could not in any way, before
the passing of that Act, have any in-

terest, but the Act provides that she

can have one fourth share; she can
claim partition also of that particular
share and that right which is given to
her by that Act of 1938 in a way dis-
rupts the Hindu family. This provision
which we have made here or are mak-
ing here is not in any way dis-
rupting the family but on the contrary,
the right of survivorship has been kept
intact and it goes to other coparceners.
Therefore I would submit that the criti-
cism that is levelled against this pro-
vision of interfering with or disrupting
the Hindu family is entirely out of place
and this is not in any way interfered
with by the provision that we are
making here.

Another point that I would like to
place before the House is this. Here we
are passing a legislation in regard to
taxation on the people of India. We
should not make any discriminetion. If
any particular section of society is gov-
erned by a particular law, say the
Dayabhaga or Mitakshara, or Moham-
medan Law or the Indian Succession
Act, can it be said that when a legisla-
tion like this is being passed, a certain
number of persons who are governed
by their personal law should not be
affected by this Bill? I think they
'should not be exempted. The legisla-
tion should be equal to all. In this case,
there is no interference with the per-
sonal laws. Ag far as I am able to
understand, the tenets of personal laws
are not in anv way infringed. Only
taxation will be levied if this Bill is
allowed to be passed. So, I submit,
there is no disturbance with the Joint
Hindu familv. In fact, personal laws
<are not touched by this Act.

Shri Dhulekar (Jhansi Distl.—
South): Question.
4 P.M.

Shri Altekar: To some of us, it
may appear questionable. I would like
in this connection, to request them to

lock into the proper interpretation of

law,

Some Hon, Members: Give an an-
swer,

Shri Altekar: I would like to say
when the right of survivorship is allow-
ed to pass, and only there is a taxation
levied upon the interest of the deceased,
that does nnt interfere with the person-
al laws. If some people do say like -
that, I would only say that the pro-
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vision made in this enactment, if it is
passed into law, may make some in-
roads upon the Joint family estate. But
as I have already pointed out, this Act
¢coes not go further than the Women's
Property Act of 1938. I therefore say
that this Act is quite justifiable, That
is my own personal opinion in this
matter.

With reference to the criticism that
was levelled by the hon. Member from
Thana that the Finance Minister has
come to this House in a rather apolo-
getic manner, I say, that every Finance
Minister who comes with a taxation
measure to the House and the public,
will come in an apologetic imanner; in
a spirit of compromise, conciliation and
appeasement. Whenever a new taxa-
tion is introduced in the national in-
terests, it does offend those who are
affected by il. The first thing is, it
should be done by compromise and ar-
gumentation, ete. If all that fails, the
legislatipn has to be passed into law.
i ell said:

gafveafesd gorrgsafy a1 o

“Speak sweet when you are re-
quired to attack, speak sweet while
you are actually attacking.”

We are equalising property in the
national interests. In these days, the
State is in possession of the key indus-
iries like Railways, and communica-
tions. This has enabled the capitalists
and the rich persons to become more
rich. In the case of forward contracts,
it would be seen, they are in communi-
cation with commercial centres and
every moment they speak on the phone
and find out what the rate is; etc.
These millionaires—and so ° also big
landlords—flourish on account of the
facilities given by the State. It is but
natural that just as their sons share
the properties left behind by them the
State also should get a share therein.
It is necessary that there should be
such legislation as has been brought
before the House. No further appease-
ment is necessary. It is clear that large
commercial interests on the opposite
side have supported this Bill. This
measure is beneficial and so they have
rendered their support. So, there is
not much for me to say. I submit that
this Bill deserves to be supported by
all sections of the House.

I have to make a few observations
and suggestions with respect to some
of the classes of this Bill. I shall con-
fine myself to two aspects only. I
would like 'the Select Committee to
consider these points. So far as the
gifts to charitable and public institu-
tions are concerned. I think it is not
desirable to make the law applicable
to them. Once a property is gifted away
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and the possession goes to the charitable
institution this Bill should not affect it.
The whole of the money is given for
public utility purposes and the State
should not in any way interfere with the
gifts. and make the gift-properties also
stand on a par with the other properties
of the deceased. It is with a great deal
of difficulty that these public and charit-
able institutions have been able to get
gifts. If this law is made applicable
to them, the charitable institutions will
be in great difficulty. The whole of
the gift property should be allowed to
pass to the Public and charitable insti-
tutions. So far as the interest of the
State is concerned, it will be only a
fraction of the gift. But as far as the
charitable institutions are concerned,
it is the whole gifted property. If these
gifts arc intafered  widi, ey
would not be in a position to carry on
their.- good work. In some cases, the
gifts are given at late staze. They
should not be deemed to pass with the
other properties of the deceased.

With respect to quick succession, the
suggestion that I have to make is this.
Sometimes it so happens that on account
of epidemics like plague, cholera, in-
fluenza, etc., a large number of persons
‘n one family die in the course of
a short time and the property passes
quickly from sno many to sn many per-
sons, If this Estate Duty Act is to be
enforced, 50 per cent. or more of the
property may go away as a result of
levy at each death.

Shri M. C. Shah: In the same year,
only once.

Shri Altekar: It should be made
clear and specific so that there may be
no ambiguity in the interpretation of
the law. Whatever enactment we make
here. it should be clear and lucid. When
th= matter goes to court, they say that
that has not been clearly stated, there
is some ambigzuity about it, it is clumsi-
ly drafted, vauge and all that. These
observations are made by various High
Courts. In order to avoid that, it should
be made clear in the Select Committee.
There should not be any room for
different interpretations. I would re-
quest the Select Committee to see that
there is no ambiguity left for inter-
pretation, and I hope when this Bill
comes before the House in the next
session we will have a perfect measure
for consideration. That is ope thing.
And another point is '

L
didw

Shri Gadzl: rose—

Shri Altekar: May I go on? I will
be finishing in five minutes.

Mr. Deputy-Speaker: The hon.

Member may go on, but he ought not
to give the imoression that he is finish-
ing every now and then
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Shri Altekar: Clause 30 (Allowance
for yuick succession to land or a oust-
negs) reads:

“... any property consisting of
land or on a business (not being a
business carried on by a company}
or any interest in such land or busi-
ness ...... »

I would like to suggest that this allow-
ance tor quick succession is intended so
that there will be no hardship, and if
that is so, I would like to suggest that
houses and other- property as well
should also be included therein. I know
of many cases, and many of us may
be knowing, that there are persons
whose ancestors have built very big
houses and buildings, and their des-
cendante prea nnt in a positinp rven to
repair them properly. If estate duty
is levied on such houses, the result
would be thal in a short course of time,
these descendants would be rendered
displaced persons. Therefore, even in
the case of quick succession of such
property, the matter should be consider-
ed and the houses and other pruperty
also should be so included. At any rate
it should be included in this manner:
the deceased and his descendants and
spouse, his father and mother and their
cescendants. form a compact family.
This class of persons should get the
Lenefit ol this reduction for quick suc-
cession regarding every kind of pro-
perty; and if it goes outside that group
of persons even the deceased would not
like that it should go in whole. So, if
the estate goes outside the compact
group which I have suggested, then, it
should he fully taxed, because it is pure-
ly a windfall to those who are distantly
related. In such cases, no compunction
need be shown, and it should be levied
even without thig rule of reduction for
deaths within five years.

With these suggestions, I would like
to commend this Bill to this hon. House.

Shri Gadgil: I have heard the
speeches, and I find that the Bill has’
been attacked from three points of
view—Ilegal, social and economic.

So far as the legal line is concerned,
I do not think even for a moment that

this House is not competent to pass
a legislation of this kind.
It Is urged that it was unlawfus,

illegal, Inasmuch as it affected certain
provisions of the Hindu Law. Even that
cbjection is not correct, because if the
Hindu Law is affected, it is affected.
It is not laid down anywhere in the
Constitution that if any particular law
is to be amended, it must be done by
directly amending that Act. It can as
well be done while amending another
Act. This objection is not corrert.
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I find that a point was tried to be
made that because the interests of
a major male co-parcener in a joint
Hindu family is to be made the sub-
ject matter of this duty, there is sever-
ance of interest, and there would be
no passing of interest by survivorship.
I agree with my friend Mr. Altekar
that no such result will come out as a
result of passing this legislation. Even
today the undivided share of a Hindu
co-parcener can be alienated -either
by way of mortgage, or sale, and yet
it does not operate as a severance of
the joint family status. It can only
happen if there is a suit for partition
or there is a notice of an intention of
having a partition of the joint family
estate. In the absence of either, I d
not agree that there will be an auto-
matic severance of the co-parcenary.
Hence there is nothing illegal or un-
lawful that is being done by this Bill.

Now, so far as the other two points
are concerned, I want to make one
point clear, and that is, that this
measure is to be looked upon from two
aspects—one, it is a measure of finance,
and the other, it is a measure of some
social significance. A few days ago,
when I was in Foona, certain moneyed
people came to me for advice. They
are so much perturbed over the intro-
duction of this Bill that they did not
know how to transfer their property
intact to their sons or grandsons or
relatives. And I told them that I was
not a practising lawyer now, but I
would venture to give them a piece of
advice, and it was this, that it will be
no longer possible for the ingenuity of
any lawyer to give them Iimmunity
from the payment of this tax, and the
only way to get out of this tax is to
die and disappear from this world
before the commencement of this Act is
notified in the Government of India
Gazette. That was an advice freely
given, and I think it has been accepted
in the spirit in which it was given.

Shri C. D, Deshmukh: Has it been
agreed upon?

Shri Gadgil: We have to consider, as
I said, this Bill from two aspects— one,
that of finance, and the other, that of
social justice. The modern trend of
economic science is growing towards
the belief that poverty is not a neces-
sity, and there is no moral justifica-
tion for it. And one cannot tolerate
the scene of having palaces by the side
of cottages; the scene that a few travel
in the best cars in the world, and the
others only get a motor lift when they
meet with an accident and are taken in
the ambulance car. In this atmosphere
of inequality, especially when we know
that this inequality is perpetuated by
institutions or lawg of inheritance and
succession guaranteed by the State, it

279 PSD

6 NOVEMBER 1952

Estate Duty Bill 142

is no longer valid in the context of a
democracy. Democratic ideals are
embodied in the Preamble of our Con-
stitution, and some of them are em-
bodied in the directive principles in the
same; it therefore becomes not only the
moral duty of the Government, but be-
comes the legal duty of the Govern-
ment, to bring in such . measures as
would remove these inequaljties and
guarantee what has been guaranteed in
the Preamble of our Constitution—
equality of opportunity and social jus-
tice all round.

It is an admitted fact that the in-
equalities are pronounced even in this
country, and reference was made by
one of my friends to what was stated
in 'the Bombay Plan. If in 1940 the
position 'was as described by him, it
must be worse after a lapse of twelve
years, when values of property have
gone up. It is therefore not only neces-
sary, not only desirable, but in my
humble opinion it is the duty of this
Government, as a Government repre-
senting the Congress Party, to bring
in a legislation of this kind. As early
as 1947, the AICC passed this resolu-

tion:

“Our aim should be to evolve a
political system which will com-
bine efficiency of administration
with individual liberty and an
economic structure which will yield
maximum production without the
operation of private monopoly and
concentration of wealth and
which will create a proper balance
between urban and rural economy.
Such a social structure can provide
an alternative to the acquisitive
economy of private capitalism and
the regimentation of a totalitarian
state. The goal set before the coun-
try in short is...... democracy in
modern age, necessitates, plans of
central direction as well as decen-
tralisation of political and economir
power in so far as it is compatible
with the safety of the state and
efficient production and the cul-
tural progress of the community
as a whole.”

I, therefore, respectfully submit, that
as a Government representing a cer-
tain political party which has been re-
turned with a tremendous majority at
the last general election, it is their
duty which they owe to their party and
under the Constitution to the country,
to bring in a Bill like this. Whatever
my esteemed friend Babu Ra'mnara{an
Singh may say, the fact remains that he
was a Congressman in 1947 and there-
tore he has a past by which he is bound,
although today he somehow or other
thinks that something else ought to be
done. If equality of opportunity is to
be made available for every citizen in
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this world, it is necessary that inequali-
ties of wealth must be done away with,
and inequalities of wealth are the
results of the institution of inheritance.
On that there is no dispute absolutely.
What have we inherited? The majority
in the country have inherited poverty,
and I am one of them. We have not
inherited®riches, but we have inherited
along with poverty something namely
the will and determination to fight
against the existing order, and to put
it in its proper place, so that every-
body will have an opportunity to rise
to the highest position in the land, ir-
respective of any impediment that a
man-made law may impose, and hence
I have for the last fifteen years been
crying hoarse over this, In fact it was
in 1925 when the Taxation Inquiry
Committee made the repoft for the fi1st
time in a practical and concrete man-
ner, that this suggestion was made, We
have travelled 27 years and now it has
taken shape. It may be late, all the
same it has come, and it has come in
the right form. In 19468 when this Bill
was introduced, in the Statement of
Objects and Reasons, it was stated:

“The object of the Bill is to
impose an estate duty on non-agri-
cultural property to assist the pro-
vinces in their post-war develop-
ment by fortifying permanently
their revenue and enabling them
to improve inter alia the existing
social services. In spite of war-
time taxation enormous private
fortunes have been made during
the war aggravating the great in-
equality which already existed.
Apart from groviding funds for the
expansion of social services, there
is manifest justification for the
measure which will be a first step
in the process of reducing the great
disparities of wealth, which are a
permarent feature of Indian econo-
my, and thereby moving towards a
more equitable distribution of the
national income.”

In the present Statement of Objects
and Reasons attached to this Bill, some-
thing more is there, because it has
been accepted as a positive step, and
hence I welcome the Bill in its present
form. The Statement of Objects and
Reasons of the present Bill reads:

“The object of the Bill is to im-
pose an estate duty on property
passing or deemed to pass on the
death of a person. Though the levy
and collection of income-tax at high
rates since the War and the investi-
gations undertaken by the Income-
tax Investigation Commission in a
number of important cases of tax
evasion have, no doubt, prevented
to some extent the further con-
centration of wealth in the hands
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of those who are already wealthy,
yet these do not amount to positive,
steps in the direction of reducing
the existing inequalities in the dis-
tribution of wealth, It is hoped
that by the imposition of an estate
duty such unequal distributions
may be rectified to a large extent.
Such a measure would also assist
the States towards financing their
development schemes,”

I read in this that this will not be the
first positive step towards the removal
of inequalities of disfribution of nation-
«al wealth and dividend. Even in 1938
there was a conference of Finance
Ministers of the several provinces here
in Delhi, and when this proposal was
made the objections then were that this
was against the spirit of Hindu Law,
or Muslim Law, but the most telling
objection—at least that was the objec-
tion that was considered to be very
telling and effective—was that there
was no national Government. Now
that India has become independent,
there cannot be any excuse even for
the delay of one day, and although there
has been a delay of five years, I am
prepared to condone it, because this
proposal of taxing the inheritance or
whatever one gains by way of succes-
sion is coupled with another scheme
of public expenditure. That is the
reason why I am prepared to forget all
about it. You cannot think of any
taxation in isolation. Without paying
due attention as to how the money is
going to be spent. When we consider
questions of capital formation and in-
centive and see what would be the
effect on workers’ minds etc. we must
take into consideration that this is
not merely a piece of taxation, but is
coupled with certain development
schemes which are going to raise the
standard of life of this country and is
going to increase the power of accumu-
lation of capital and production in this
country. From that wider point of
view, I commend this to this hon.
House. I do not think that there is
anybody in this House in the year of
Grace 1952, who will say that this piece
of legislation is absolutely uncalled for,
or is useless etc., or that it is novel.
Actually it is nothing of that kind. I
remember in 1946 certain Moham-
medans Members of the Central Assem-
bly—the predecessor of this Huuse—
wanted to oppose this on the ground
that it was not sanctioned by the Holy
Quran. I had some talk with those
gentlemen who are no longer here, and
convinced them that there was nothing
in it which was against the Quran, and
that in fact the system of inheritance
taxation was to be found 700 years
before Christ in Egypt.
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Dr, 8. P, Mookerjee: You are read-
ing Quran also?

I am catholic to that extent. I read
Quran, I read the Bhagavad Gita and
I read some of your articles also. (In-
terruption).

Inheritance tax was levied in the
medieval times, and it is now to be
found in 40 countries to which refer-
ence was made by my friend, Mr.
Deshmukh, yesterday.

An Hon. Member: Including Pakis-

Shri Gadgil: Now, in our vwn coun-
try in one form or another it has been
there, Only we did not understand
the full significance of the same. When-
ever a Sardar died when his son was
to be recognised, he has to pay what
we call in our province Nazrana. (An
Hon. Member: Nazar). We call it
Nazrana. The economic significance and
the financial significance of that is that
it is a fee or something which has to
bet.ﬁaid before your claim ripens into
a title,

Now going further in 1870, Members
of the House probably know, the Court
Fee Act was passed. If you want to
take a probate you have to pay a cer-
tain amount of fee by way of stamp
fee. If you want a succession certifi-
cate, you have to pay something. Whe-
ther you are Hindu or not makes no
difference. If you want to establish
your claim to a policy of insurance, if
you want to draw money from the post
office left by the dead and if you want
to have a share certificate belonging
to dead man transferred, there are Acts
which lay down that a succession certi-
ficate is necessary and you have to pay
some fee on the succession certificate.
There is some taxable minimum—about
a thousand or five hundred, I do not
know. But the point that I was making
is that in bringing this Bill there is
nothing new, there is nothing against
the genius of our people, there is nothing
against Hindu religion; on the contrary,
I would say, if I understand Hindu
religion correctly, then nothing which
a man does mot require is theft—areqy
Therefore, if a man has more than two
coats in winter and more than one in
summer, to that extent he has more
than what he requires and to that ex-
lent he is a thief. He has taken more
from the society than he is justified.
That is the principle of Hindu religion.
(Interruption). Probably' with some
people the idea is that religion is to be
breached and not to be practised.

Dr, 8. P, Mookerjee: What about
two wives in succession?
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Shri «Gadgil: They will look after

themselves; they are modern wives, It

is death duty also.

The point is that there is nothing
against religion, against morality and
therefore, we must look at this measure
from the two points of view, namely, as
a measure of finance and a measure of
social importance,

Death duties can be collected in a
variety of ways. One is estate duty;
the other is legacy duty, the third is
inheritance or succession levy. What
my iriend, Mr. Altekar, has suggested,
that there should be less rate on those
who are near and more on those who
are further is something which the
Select Committee may take into con-
sideration. But the point is: if the
estate duty is a fiscal measure, then
estate duty is the only form which gives
you the best result from the financial
point of view, because estate duty does
not take into consideration the financial
position of the man or men to whom
the property is to go, Before it passes,
the State share has to be paid. In the
case of inheritance duty or tax, the
position of the heir can be taken into
consideration. If he is, as siated, in
Hindu law one in the compact series
of heirs, then you can tax him less—
the son, grandson, great grandson and
so on. But if he is further, in the sense
that legitimately he had no expectation
to succeed or get that property, it goes
not matter whether he gets hundred
rupees or whether he gets ten rupees.
After all, it is unearned increment; it
is a windfall and he had no expectation
of it. Therefore, he cannot claim that
the State has taken more than it should
have. (Interruption). But so far as
the sons and nearer heirs are concern-
ed, in society, as it is constituted today,
people like to leave something for their
children. It is a very natural instinct
and correspondingly, there is a natural
expectation that if the father dies son
expects to get something. Whether that
institution of inheritance should conti-
nue in the form as it 1is, is just
the question. For we have seen the
present inequality of wealth in this
country and if we allow the parpetua-
tion of that what is guaranteed in the
Freamble of our Constitution, namely,
equality of opportunity, will not be
possible. What equality can there be?
Do we not see in our Society, a man
getting a first-class in the Matriculation
cannot go to foreign lands for further
education because he is a man—
unless he gets a scholarship? But the
son of millionaire—a dunce, he may
have passed the Matriculation after
many attempts—the next year he goes
abroad. What is that? Is this equali-
ty? (Interruption). The State cannot
merely say: “Well, anybody can appear
for the examination. They are not pre=



LY Estate Duty Bill

[Shri Gadgil] .
vented entrance”. No, that " is not
equality.  Equality of opportunity

means that those who start, start in
an atmosphere in which there is ma-
terial equality, at least equality to such
an extent that it is possible for a man
to go ahead.

I remember I saw the race course
only once and I may see it again, since
‘it has not yet been banned by my
Bombay State Government. The horses
are all kept in one line before the
‘race starts and as soon as the signal
goes, they run. The one who deserves
first place goes to win; some gets the
second place and so on; the rest are
included in. I want that when I start
or my son starts the race
of life, all must be alike in the
same line and one who has merit, one
who has stamina, one who has perse-
verance will go ahead. Everything in
this world, everything at least in this
democratic State, should g0 by merit
‘and not by patronage. Today money is
the gateway to prestige, power and
Pposition and even a position in the
Government......

'D_r. S. P. Mookerjee: Many lost the
ministerial race,

Shl:i Gadgil; It is not merely self-
-criticism but it is a sad truth.” I am
not referring to any particular party in
this country, but whosoever has money
and a little pull with the leaders is
sure to be nominated for one of the
seats either for a State constituency or
for a Parliamentary constituency.

-:elx)r' 8. P, Mookerjee: Or for the Cabi-

- Babu Ramnarayan Singh: Wh
about the Ministers? £ at

Shri ‘Gadgil: Whatever be the party,
the point is that money today is the
gateway through which you can go to
power, prestige, position, privilege—
everything. Now, this gateway must
be destroyed, and the greatest factor
that contributes to this inequality is
the institution of inheritance. Private
property is the substance of inheritance
and inheritance is the principal charac-
teristic of private property.

Now, private property has got to be
limited. We are now enteringg or are
already in what we call mixed economy,
that is a mixture of soda and some-
thigg stronger. I think I can use this
simile if not the stimulant in this House.
But gradually our economy is going to-
wards that point where private enter-
prise in so far as 1t is inconsistent
with publie good will be. gradually filed
away or eliminated. Therefore, there
are two ways, one to tax while the man
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is alive and the other to tax when the
man leaves this world,—tax his entire
property. Now, these two taxes, in my
humble opinion, are complementary to
one another. People may not realise
this immediately. Income-tax can be
avoided, and evaded and can be ac-
cumulated and that accumulation which
is the result of avoided and evaded
income-tax is sought to be taxed by
the estate duty. (Interruption). If in
the Select Committee greater care is
taken to close the holes, well it is possi-
ble that to a substantial extent it could
not be avoided. I do not claim that
by merely passing this Bill you will
be able to see that nothing escapes.
We have got brainy lawyers in this
country and clever merchants and all
these things are bound to happen. But

‘to the extent possible let us say that

this is what we propose to do.
Now, what is wrong with this estate

.duty? It has been stated that you

do not take into consideration the
ability to pay, and reference was made
that there may be some small estates
and they will be swallowed because
something will have to be paid by way
of duty. Now, ability is not the pur-
pose of the tax it is the rule of distribu-
tion. Therefore, if it does not comply
with the canon of ability it does not
mean that it is economically invalid or
unjust. Now, estate duty is to be paid
out of the estate; if the man who gets
the estate is not in a position to pay,
his ability is absolutely irrelevant so
far as the estate duty is concerned. But
if you accept the inheritance levy or
the legacy tax and take into considera-
tion that the propinquity or the consan-
guinity should be the consideration and
the nearest heir paying less tax than
the one who is further up it is a
matter, But, as I said
that from the point of view
of petting. more money estate
duty is the best form of death
duty, though it might seem that in all
property or other higher brackets of
income you get more by way of inherit-
ance levy, but on the whole you lose
more. If you are purely actuated by
financial considerations, then you may
have the estate duty and not the in-
heritance tax or the succession tax.

It has been stated that this is a sort
of capital levy. Undoubtedly it is a
capital levy but this is the only form
in which it can be levied without creat-
ing chaos in the country, If a regular
capital levy is imposed then everybody
will have to pay, po matter whether
he is alive or dead. Then his shares
and other things will have to be sold
and there will be confusion in the mar-
ket. But if it is an estate duty then
it is only on the death of the person
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that this comes into evidence and in
operation and only his shares are sold.
Nothing more than that.

Similarly it has been stated that this
will—and I will consider this point
later on—prevent the formation of capi-
tal. Estate taxation as any tax on
capital has the peculiar advantage in
that a complete offset of losses is auto-
matically assured. This arises from
the fact that an investment loss is also
a capital loss and thus directly reduces
the future estate tax liability. I will
iilustrate what I say. Suppose the
property is worth Rs. 100 today and Rs.
25 go by way of taxation. You say,
“Look here, this is cutting into the capi-
tal to the extent of Rs. 25”. My answer
to that is that in future you will have
to pay tax not on Rs. 100 but on only
Rs. 75. This is not my own view. If
the House so desires I can quote econo-
mists of great eminence in support of
what I have said. In fact, what I am
saying is very little of mine and most
of it is what I have read and thought
over.

May I not also take this line? It is
the intention to break the capital. Why
not frankly say that this is our first
frontal attack on private property?

An Hon, Member: Now, ask the
Finance Minister.

Shri Gadgil: He agrees with me—do
not worry. It is for you to make up
your mind and not to speak in a half-
hearted manner.

- It is the first frontal attack on private

property. Private property means mas-
tery of capital which in the final
analysis means the mastery of Govern-
ment. Therefore we want to destroy
this. Make no mistake about it. If
yYou want this Government and if you
want to have real democracy establish-
ed in this country, you must give all
out help to this measure and ask for
further in due course, not now, because
I believe in things being done gradually
so that they become part of the com-
munity’s life. Anything done in haste
will lead us to repentance.

Now has the State a right or not in
this? After all how does a man create

property?

Dr. 8. P. Mookerjee: Is it a new
edition of your book?

Shri Gadgil: This is a new edition
of my book which in due course you will
buy, I know.

I call this fountain pen mine but it
does not become my own because I say
it. It is because you all agree that it
belongs to Mr. Gadgil, because there is
a social recognition backed up by the
legal system. In the final analysis, in
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other words, it is a social thing. There-
fore, in the creation of property the
Society or the State is the partner, the
silent partner and as was well said by
Mr. Gladstone......

Mr, Deputy-Speaker: Have they not
recognised private property there in all
the other countries where the estate
duties have been imposed? Are they
all communist societies or socialistic
States?

Shri Gadgil: I go by my own ex-
perience. The experience of other coun-
tries will undoubtedly provide a guide
and, as was said by Mr. Deshmukh, so
far as formation of capital was con-
cerned, in the other countries where it
was introduced there was no percepti-
ble effect at all. What does Gladstone
say? He says:

“The carrying of property in per-
fect security over the great barrier
which death places between man
and man is perhaps the very high-
est achievement, the most signal
proof of the power of the civilized
institutions... and an instance so
capital of the great benefit con-
ferred by law and civil institutions
upon mankind, and of the immense
enlargement that comes to natural
liberty through the medium of the
law, that I conceive nothing more
rational than that, if taxes are to
be raised at all, the state shall be
at liberty to step in and take from
him who is thenceforward to enjoy
the whole in security that portion
which may be bona fide necessary
for the public purpose,

“The State is, therefore, a silent
partner in the accumulation of the
fortunes of every individual. The
State ...... is represented as a silent
partner in the business of each citi-
zen, without whose aid and protec-
tion it may be impossible to trans-
act business or amass wealth; when
partnership is dissolved by death,
the silent partner is entitled to a
share of the capital.”

Now there is full justification for this.
The only objection that was raised was
about its effect on capital formation.
In that connection, I want to state first
that whatever ideas we have about
capital formation relate more or less to
an economy which is capitalist in its
nature. Our economy has drifted from
that, and it is a mixed economy. So,
anything that may be relevant to the
consideration of capital formation in a
capitalist society is not.necessarily re-
levant here. What is the ex;erience
of other countries? As was said by Mr.
Deshmukh yesterday, there has been no
effect on capital formation. The joint
stock companjes and corporations are
not covered by this legislation. Only
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LShri Gadgil]
private limited companies are concern-
ed. So, what has happened in other
countries will happen here also and
private limited companies will gradu-
ally become public limited companies
and this is all to the good.

Secondly, in regard to the contention
that to the extent to which the tax is
collected on estates the capital struc-
ture will be affected, I would like to
read to the House what the Colwyn
Committee has to say:

“The Committee have posed for
themselves two questions: whether
the estate duty will stimulate the
tax payers to work and save or
whether it will discourage them
from working and saving. While
comparing the income tax and the
estate duty, the majority report of
the Committee was of the opinion
that the income-tax will cut short
consumption even of the most im-
provident man in his attempt to
meet the same, while the estate
duty which is a tax that the person
in present enjoyment of the estate
can ignore, is naturally liable to
make the tax payer sanguine in
view of his life expectations to
ignore the psychological effects al-
together.”

The view of Prof. Pigou is that “death
duties are rather a good form of taxa-
tion, in that people are probably not
discouraged from saving by thinking
of the death duties as they are by
thinking of an income tax on an unearn-
ed income.” Ag regards the considera-
tion of public expenditure, here is what
Sir Josiah Stamp said:—

“The influence of death duties
upon saving is only slightly un-
favourable compared with the
other taxes, and that their desir-
able and social effects must likely
counter-balance any disadvantages
to capital accumulation. Apart
from other economic effects, the
current expenditure of tax collec-
tionsg by Government is liable in all
probability to add more to the
nation’s power of accumulation
than the capital, when the capital
taken from individuals by inherit-
ance taxation.”

No Government can secure the best use
of money unless it regulates personal
and public expenditure in such a man-
ner as to give maximum effect so far
as public purposes are concerned.
Therefore, as I said in the beginning,
this must be considered from two points
or view—one as a measure of finance
and another as a measure of social
significance. The point that I was
making was this, that it does not affect
the capital formation at all,
and if it does to any extent, it is coun-

6 NOVEMBER 1952

Estate Duty Bill 1

ter-balanced by the social consequences
which accrue as a result of well-
established and well-considered policies
of public expenditure.

The effect of such a duty on work
and efficiency is not bad at all. Work
is ordinarily done for wages, and the-:
best work is done for the interest that
a person has in it. If a sculptor does a
good piece of work, or a musician com-
poses a good song, he does it not from
purely pecuniary motives but because
he hag interest in the art itself. At the
same lime, if one knows that one is not
likely to get more as an heir because of
this imposition of estate duty, then
right from today one will work harder.
Yesterday I asked one of my friends
who is a millowner what he thought
about this. He said, “Do not worry.
For twenty years I am not going to die.
Nothing doing.” I think thig is the
right attitude,

So, to sum up, it is the duty of the
Government of the day to secure equali-
ty of opportunity which cannot be se-
cured without elimination of inequali-
ties of distribution of wealth. For that
purpose, progressive, highgraded taxa-
tion on income and considerably high
taxes on the estates left behind are
absolutely necessary. Both are com-
plementary to each other.

Now, a question was asked as to
why some minimum exemption limit
was not laid down. The Finance Minis-
ter is quite wise in not laying it down.
After all, at the time of every Finance
Bill the House gets an opportunity to
consider every tax. Similarly, if this
duty becomes a part of the Finance Bill
the House will every year get an oppor-
tunity completely and thoroughly to-
review the position. What will a parti-
cular Finance Minister do at a given
time will depend upon the colour of
the Government, the needs of the coun-
try and the personality of the Finance
Minister himself. How can we judge
it beforehand?

Some people ask, “What is the good
of having a Bill of this character with-
out letting us know what the yield
from it is going to be?” What I replied
some time ago by way of interjection
was just this. This is a rifle. We have
got the range lever. If we want to
shoot at a target which is 400 yards
away, we can adjust it. If we want to
shoot at a target which is nearer, even
then we can adjust it. Therefore, it is
not necessary that the rate should be
stated here and now. So far as the
vield is concerned, when this Bill was
introduced in 1946 some of us put our
heads together and I shall read a few
lines from a note which was prepared
by one of us for the use of the mem-
bers of the Congress Party:—

“It is assumed on the basis of
some hypothetical rate and some
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hypothetical pattern of distribution
of wealth...... ”

I called it “a guestimate’’—

“...a guestimate can be made
that the average incidence of death
duties in India may come to 10 per
cent. of the assessed value, Let us
take it for granted that the dura-
tion of a man ig thirty years. We
can assume then that the probable
yield per annum of the estate duty
might be about 1/300th part of the
total value of estates above Rs.
50,000. It is likely then that the
yield may be in the neighbourhood
of Rs. 9 crores.”
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Now that was in 1946.
5 p M.

Mr, Deputy-Speaker: Is the hon.
Member likely to take a long time?

Shri Gadgil: I would like to conti-
nue tomorrow, Sir.

Mr, Deputy-Speaker: The House now

. standg adjourned till 10-45 amM. to-

mMOorrow.

The House then adjourned till a
Quarter to Eleven of the Clock on Fri-
day, the Tth November, 1952.





